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1. Original Applicatien No: . g 2= /2069
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4. Review Application No et -
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. R 06 0. ’—"009§ Heard Ms. Usha Das, learned counsel.
1;}; ;;:pp;:;:at'vop ’s:n :)(;rm o B ‘orquhe Apphcaﬂt and Dr. M. C‘ batma
' | /Kj L o ned Counse} for the Railways (to w hom
I‘ 3?@1 37?2. e “-copf of this O.A. has already been supphed)
9 D“M , &7 ‘9‘ @% . 1, o andgperused the materials placed on record.
SR N o7 | o 2. i A prima facie case of gross violation of
Tooer T Lo . . (X "!';‘ ., .
. o Ly. Kegistrdy'® c’ A pnr§ ciple of natural justice having been
' A ’ o fouhd, this case is admitted. Notice be issued
fo he Respondents reqmnng them to file

theiy written staternent /countel by 24t June -

P 200.
é ' 3. '% The Respondents are hereby restrained.
frorg making anv recovery of Damage Hcmsei';_
E; ‘ Ren}/ Penal I—Iouse Rent from' the Apphcants ;
{ morg_thl;» salaries. However, the Respondents
g :shaﬁ remain free to recover Normal House
3 Ren((/ License fees, :trorn the Applicant by
{ t:ea%mg him to be in lawful occuuatzon of .
i Paﬂwav Quarter No.112/B-Tv pe- -1I (Elec) at B. .
E‘ G. Qolom/NBO as the Applicant has since
S beex? retransferred (from Rangia} to New
: Bongaigaon i.e. his old place of posting.
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) | . b& &«« S. While, passing these ad-interim orders,
W’ 9 . / liberty is hereby granted to the Respondents
{Les- % %X;‘m% to put up their objections, _if any, to the
(\ ’z' ;(P ;?\‘?:‘) interim prayer made in this O.A. and to this
. OLL ¥ \\’ g ad-interim 61‘der' which they can do_ well—
Qs a0 before the date fixed/24.06.2009.
/CQ)X'@\ | 6.  Send copies of this order to the
' Mgwﬁ: ‘Applicant and to all the Respondents (along
’ \6\9/@3 ;fi-tin notices) and free copies of this order he «
. - 3-9\ . supplied to Ms.Usha Das, learned counsel |,
1‘,‘ O’Y O/Q-G/Y OQG/# _we c for the Appiioant and to Di.M.C.Sarma,
A ‘ /S / ©9 learned coimsel for the Railways.
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C@FAQ-@S 0,@' oL ». slirMCSarma, lcamed munsel for .
\_ ‘ , , e Respondents/ Raﬂwaysx, call tlns %
M‘Q‘A é/§/°7 0"(‘9“7/ | '~ matter on 7* August 2000 awaiting
@it ok ees Aeel | : ~ written ! statement - from . the
" U‘"’"’ D/JC—C :j:&""/ ) - Respondents. ? e '
'~ Fesp. | | e /LP
’)’Ze‘ ~A|D | | S
' (M R.Mohanty)
f U | S - Vice-Chadrman
D/ —2383fs 2737 |
: 0% ‘ | 07.08.200? Ms. Usha Das, leamed counsel for the
1’)_l§l DT’_ JE-Senved Appiicant is present. Dr.M.C.Sarma, learned counsel
. , : ' : representing the Raiiways/Respondents prays for
’gp:j’ﬂ\f(j\[:’dzlj ’70% 5%1’%4  fime fill 27.08.2009 to file wiitten statement.
‘ ' B 0""‘) i . Cali this matter on'27.08.2009 awaiting wiitten
" MMGZJ fr&:zz _ statement from the Respondents.
. | M : - :
12. 8.0 Rep- ¥ B ‘ /ka
T Méher ne eainzed badc %"7 LaﬁzJ Q@rvedi) ‘ {M-R-MC‘mtsflan}
_r/_gm R 5 wr Wnat MQ Vt’ Member (A) Vice-Chairman
>y %\0
/s maf L9 L @, _mﬁ:«;f@\% , ,
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o ‘ S . 27.08.2000 " on the prayer of Ms.U.Da®
98.8-09 .. learned counsel for the Apphcant, call this
‘k;f,f.‘ /A‘Z"LMA' . o - matter on 05.10.2009, awaiting rcjomder

' M(éx?wwv : from the.Apphcax_f. ' |
w//cﬁ LL N
(M.K?Kmedi) (M.R.Mobanty) .
. B _ '~ Member(d) . ' Vice-Chairman
Rﬂ’}(‘c’\‘ma@‘? W”}f [l it | *'
ket | T 0s102000 Ms.U. Das, learned counsel for
_%@ | , . B - the Applicant is presem‘:
| : : Dr.M.C.Sarma, leamed counsel for
. | o ) " the Railways is.also present.

On the prayer of Ms.U.Das,
learned counse!l for the Applicant,
call this matter on 03.11.2009 -

3 0 t p09 : Applicants.
(M.R.Mohanty)
Vice-Chairman
/bb/ '
03.11.2009 Miss U. Das, learned counsel

appearing for ‘the applicant seeks
further time to file rejoinder. It has been

Ao /Zej,.ﬁ o 0&)’ pointed out that Dr M.C.Sarma, leamed

(ﬂql—l/&f . | - counsel for the’ Respondents is in
% personal difficulty and hence not
/ ?‘ 10 : present. In the circb'n;stonces the case

is odjourr;ed to 11.12.09 for hearing.

. R o &3‘ o
{Madan Kr. Chaturvedi) {Mukesh Kr. Gupta)
Member (A} Member {J}
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%A'w h‘nr 4 ' 22012010 ° On the request of parties
176,/-1«,- R adjoumed to 15.2.2010.
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e _ ) ~ ., 158.02.2010 proxy counsel for Applicant prays for
‘ J. /’/ - RN . ‘ ) : -
P {;""‘J to L adjournment, which is not opposed. List on
- 'i, R 03.03.2010. |
R T (Mo_darvr\{rr;or'(:hc’furvedi) (Mukesh KUmar Guptal
Ihe  Quis: ';'bﬂ’w—a-éx: Member (A)- _ Member (J) -
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243 ‘LOLO . h 03.03.2010 Adjoumed to 10.03.2010. Responden’rs

~ should produce related records.
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T 0 710.03.2010 . Heard Ms U.Das, learned counsel for the
/ ' é),w) applicant and Dr M.C.Sama, learned counse! for

1\/@‘“/ | . the respondents Hearing concluded.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
~ GUWAHATI BENCH
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O.A. No. 82 of 2009.

DATE OF DECISION: 10 -03-2010.

Shri Pradip Kumar Ghosh
....................................................................... «eveeennApplicant/s
Ms U. Das
«veneennAdvocates for the
Applicant/s
' -Versus ~
Union of India & Ors.
ettt ettt et et taetetaetenen e e baseeeansnns Respondent/s
Dr M. C. Sarma, Railway counsel
Ce et ite ettt e ettt tet e bttt tetesetesnarettenstannantines Advocate for the
Respondent/s

THE HON’BLE MR MUKESH KUMAR GUPTA, MEMBER J)

1. Whether reporters of local newspapers may be allowed to see
' the judgment ? Yos/No

2. Whether to be referred to the Reporter or not ? S;és/ No

3. Whether their Lordships wish to see the fair copy of the
judgment ? : i - Y;s/No -

<

Member (J)



l CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
| | Original Application No. 82/2009. |

I Date of Order : This the 10t Day of March, 2010.

THE HON'BLE MR MUKESH KUMAR GUPTA, JUDICIAL MEMBER

i Shri Pradip Kumar Ghosh,
Head Train Clerk,
- Office of the N.F Railway, New Bongaigaon
Resident of Vill-New Bongaigaon B.G. Colony,
Railway Quarter No. 112/B,
P.O. New Bongaigaon,
Dist. Bongaon, Assam ....Applicant

By Advocate Ms U. Das
-Versus-

1.  Union of India
represented by the Secretary to the
Govt. of India,
Ministry of Railways,
New Delhi-110001.

2.  The General Manager,
N.F.Railway, Maligaon,
Guwahati — 781011.

3.  The Divisional Railway Manager (Personnel),
N.F.Railway, Rangia Division,
P.O. Rangia,
Dist. Kamrup, Assam
PIN - 781354.

4. The Divisional Personnel Officer,
N.F.Railway, Rangia Division,
P.O. Rangia,
Dist. Kamrup, Assam
PIN - 781354.

5. The Area Manager,
N.F.Railway, New Bongaigaon,
P.O. New Bongaigaon,
Dist. Bongaigaon, Assam '
PIN — 783380. .......Respondents

By Advocate Dr M.C.Sarma, Railway counsel.
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"ORDER (ORAL)

MUKESH KUMAR GUPTA, MEMBER

Controversy raised m present application should not
survive after the Railway Board communication dated 26.10.2009
whereby it had decided that retention of Railway accommodation at the
previous place of posting in favour of the officers/staff posted to Pune
Division in Central Railways and Rangia Division in N.F. Railway
would be permitted with post facto approval upto 31.08.2009.
2. | Facts in a nutshell are applicant was transferred from New
Bongaigaon to Rangia vide order dated 7.4.2005, which had been
impiemented on 7.6.2007. On a request made by him for retention of
quarter at New Bongaigaon, he was conveyed such approval vide letter
dated 5.11.2007 for a period of 8 months up to 8.6.2007, which period
expired on 7.2.2008. Theréafter, he continued to make representation
for retention of said quarter for the reason fhat there is no Kendriya
Vidyalaya at Rangia where he 6ould admit his wards. Moreover, he had
his ailing mother, who required family attention. As his family was
staying at New Bongaigaon, said request had been repeatedly made to
the authorities, which remained unconside.red.' In the meantime he was
transferred back to New Bongaigaon on 14.7 .2008, which order had
been carried out on 23.7.2008.
3. By present O.A applicant seeks direction to respondents
not to deduct penal rent as well as arrears of damage rent for the
period 8.2.2008 to 23.7.2008 and to refund the entire amount deducted
with interest @ 12% per annum. His grievance is despite request made,

no favourable attention has been paid by the Railways.
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4. Initially by filing reply his claim has been contested by the

respondents on all possible count. I need not to repeat the contentions
raised to avoid burdening of the record for the sake of brevity, as said

issue no longer survive after the Railway Board issued circular dated

- 26.10.2009.

5. I have heard Ms U.Das, learned counsel appearing for the
applicant and Dr M.C.Sa.\rma, learned counsel for the respondents,
perused the pleadings and other material placed on record. In view of
the communication dated 26.10.2009, there remains no question of
unauthorized occupation of quarter by the applicant at New
Bongaigaon and it is undisputed fact that New Bongaigaon also falls
within Rangia Division. There is no question of unauthorized
occupation of the applicant till the aforesaid period i.e. 31.8.2009. In
this view of the matter as the post facto approval of retention of
Railway quarter has been granted by the Railway Board upto
31.8.2009 and the period in question falls within said limit, there
remains no grievance to be adjudicatéd and the respondents ought to |
have been regularized the period in question. |

Since it has not been done, O.A is allowed and the
respondents action in not regularizing the period is quashed and set
aside. The Respondents are also directed to refund whatever amount »

has been deducted within a period of 45 days from the date of receipt

9 9

SH KUMAR GUPTA)
JUDICIAL MEMBER

copy of this order. No costs.

(
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL-
GUWAHATI BENCH, GUWAHATI
(An application under section 19 of the Administrative Tribunal Act, 1985)
Title of the case ' OA No 82 of 2009
BETWEEN
Shri Pradip Kumar Ghosh ~ ..Applicant.
AND
UNION OF INDIA & ORS ,
................. RESPONDENTS
INDEX
S1 No. Particulars | Page No.
1. Ongmal Application | 1-12
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4.  Annexure-2 (Copy of the transfer order dated 07.6.2007).. (g
. 5. Annexure- 3(Copy of representation dated 03.8.2007)..... 16
6.  Annexure-4 (Copy of representation dated 08.9.2007)...... 1%
7.  Annexure- 5 (Copy of reminder dated 29.10.2007).......... 18
8.  Annexure-6 (Copy of Office order dated 05.11.2007)........ A9
9.  Annexure-7 (Copy of representation dated 18.2.2008)........ 29
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BEFORE THE CENTRAL ADMINISTRATIVE TRBUNAL

GUWAHATI BENCH GUWAHATI

(An application under section 19 of the Administrative Tribunal Act, 1985)

DATES
1) 26.1.1990

2) 07.4.2005
3) 06.6.2007

4)07.6.2007
5) 07.6.2007

LAERS

6) 08.6.2007
7) 23.8.1007

8) 08.9.2007

9)29.10.2007

10) 05.11.2007

OANo. §£2_ /09

Shri Pradip kumar Ghosh
........ applicant
.-vcrsus-
Union of India: & ors
........ respondents
List of Dates
PARTICULARS |

- The applicant entered into the services of the respondents

as Jumior Trains Clerk at New Bongaigaon
Transfer order issued by the respondents
Order issued by the respondents advising the applicant to
join duty. '
Applicant joined duty station at New Bongaigaon
Applicant has been transferred from New Bongaigaon to
Rangia implementing the transfer order dated 07.4.2005
The applicant joined duty station at Rangia
Applicant submitted repfesentation praying for retention of ‘
his quarter at New Bongaigaon
Applicant filed reprcsentatidn before the Chief Personnel
Officer, N. F. Rai!way Maligaon requestin/ "':him to
transfer the apphcant ﬁom Rangia to New Bonagaingaon _
as there is no male member in the family o
Applicant submitted reminder to the representation dated
08.9.2007

The respondents 1ssued the Office order allowing the

applicant to retain his family in his quarter at New

Ao
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Bongaigaon for a period of 8(elght) months for the
purpose of children education from the date of joining at
Rangia i.e. 08.6.2007 '

11)18.2.2008 The applicant immediately after expiry of permitted period

12)

13)

14)
15)
16)

7

18)

19)

20)

again preferred representation praying for extension of
the retention period up to April/2009 as both small school
going daughters were studying at primary level.

Pay Slip for the month of February 2008 - March 2008-—-- the

respondents deducted arrear rent of Rs. 64 8/- without any prior notice.

Pay Slip for the months from March 2008 - Aril 2008 to J_ulv 2008-

~ August 2008------- the respondents deducted Rs. 3960/~ as Penal Rent and

Rs. 1093 as Arrear Rent.

14.7.2008 Order issued by the respondents transferring the applicant
) from Rangia to New Bongaigaon | o
23.7.2008 The applicant was speared from Rangia to join his duty

station at New Bongaigaon
24.7.2008 The applicant joined his duty Station at New Bongaigaon
Pay Slip for the month of August 2008-September 2008 and
September 2008-October 2008 (for two months)---- R;:spondents
deducted the normal rent of Rs. 108/-
20.10.2008 The applicant preferred representation befi)re the Senior

Divisional Operating Manger, Rangia through Staff
Grievance Cell fro refund of the Penal Rent against the
quarter in his occupation. |

Pay Slip for the month of October 2008-November 2008 to January

2009-February 2009 for 4 (Four) months—- The respondent deducted
Rs. 3960/- as Penal Rent and Rs. 1980/- as Arrear Damage Rent without

prior notice.
18.11.2008 The applicant preferred representation requcstmg the
Divisional Railway Manger (P), N. F. Railway Rangla to

fan
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21)

22)
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intervene the matter as samé~as done without prior
notice. ‘

11.12.2008 The applicant once again preferred representation before
the Divisional Railway Manger (P), N. F. Railway,

Rangia for regularization of allotment of his quarter _

treating him as authorized occupant w.e.f. 24.7.2008 on
the event of re-transfer from Rangia to New Bongaigaon.
Pay Slip from the month of F ebruarv 2009- March 2009 to till date-----

- The respondents have deducted Rs. 3960/- as Penal Rent every month-

and stopped the deduction of Arrear Damage Rent.
r”" M ‘Q—FG
“(/M"‘ -
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BEFORE THE CENTRAL ADMINISTRATIVE: FRIBUNAIL— :
GUWAHATI BENCH, GUWAHATI

(An application under section 19 of the Administrative Tribunal Act, 1985)
OANO. &2— /2009
Shri Pradip Kumar Ghosh —Vs- Union of India & others

Synopsis
That the applicant entered into the services of the respondents as Junior Trains

Clerk in the Office of the N.F. Railway, New Bongaigaon on 26.1.1990. The
applicant promoted to the post of Senior Trains Clerk and again promoted to the
post of Head Trains Clerk in the month June 1997 and has been continuing in
that post till date. The CTNC/BG/IC/NBQ issued a letter dated 06.6.2007
advising the applicant to attend CTNC/BG/ NBQ’s office for joining duty at
once as the joining permission had already been obtained from Sr. DOM/RNY.
The applicant joined his duty station on 07.6.2007 at New Bongaigaon and on
the same day i.e. 07.6.2007 the Chief Trans Clerk, In-Charge, New Bongaigaon
issued a letter transferring the applicant from New Bongaigaon to Rangia on
administrative ground and the applicant accordingly gave his joining report at
Rangia. The applicant.has got his widow mother, wife and two daughters aged
about 12 vears and 9 years who are studying in Kendriya Vidyalaya Sangathan,
Boangaigaon. After the transfer to Rangja the applicant on 23.8.2007 preferred
a representation before the respondents to allow him to retain his quarter at New
Boangaigaon as the transfer order was issued in mid academic session and there
is no School of Kendriya Vidyalaya at Rangia. The applicant also filed
representation dated 08.9.2007 before the Chief Personnel Officer, N.F.
Railway, Maligaon requesting hiin to transfer the applicant from Rangia to New
Bongaigaon as there was no male member in his family. Getting no response
from the authority the applicant also sent reminder dated 29.10.2007as at the
time of transfer of the applicant both the daughters were reading at class IV and

L
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class IIl. While considering the request of the applicant the respondents have
issued the Office Order No. T/262/Retention/Qtr/Pt.II dated 05.11.2007
allowing the applicant to retain in his quarter at New Bongaigaon for a period
of eight month for the purpose of Children education from the date of joining at
Rangia i.e. 08 6.2007. immedlately after expiry of the period of retention the
applicant once again preferred representation dated 18.2.2008. The respondents
have not intimated the applicant anything regarding“decision on the prayer for
extension as prayed for in the representation dated 18.2.2008. The applicant

was shocked and surprised to see the salary slip for the month of February 2008

A

to March 2008 the respondents have deducted arrear rent of Rs. 648/- without

R

giving prior notice to that effect. When the applicant wanted to know the reason

for the deduction of arrear rent the respondents just denied explaining the same.
- The applicant was again shocked when he saw the salary slip for the Month
march to April 2008 wherein the respondents deducted Rs. 3960/ as Penal Rent
and Rs. 1093/~ as Arrear Rent. The respondents conth;u-ed to deduct the Penal
Rent and Arrear Rent at the same rate till July 2008 to Aug 2008. When the

applicant approached the respondents to know the reason for Penal Rent the
respondents kept silence. The applicant has been transferred again from Rangia
to New Bongaigaon vide Office order dated 14.7.2008 and speared on
23.7.2008. The applicant joined his duty at New Bongaingaon on 24.7.2008.

Since the applicant re-transferred to New Bongaigaon the applicant was under
impression that no further recovery would be made thereafier. After joining his
duty at New Bongaigaon, in the salary slip for the month of Aungust 2008 to
September 2008 and September 2008 to October 2008, the respondents
deducted the normal rent of Rs. 108/-. Applicant filed a representation dated
EOth October, 2008 before the Senior Divisional Operating Manager, N. F.

—

Railway, Rangia through Staff Grievance Registration for refund of the Penal

Rent against the quarter in his occupation but the respondents have not disposed

of the same till date. All of a sudden the respondents have once again started

e
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deductlon at the rate of Rs 3960/- as Pcnal Rent and Rs. 1980/- as Arrear

Damage Rent for the Month of October 2008 to November 2008 and it
A_—_\_'x

continued upto January 2009 to February 2009. Immediately after getting the

salary slip for the month of Qctober 2008 to November 2008 the applicant again
préferred representation dated 18.11.2008 before the Divisional Railwa’}}
Manager (P), N.F. Railway, Rangia requesting him to intervene into the matter.
The applicant once again preferred representation dated 11.12.2008 before the
. 0 - . » . . . .
Divisional Railway Manager (P), N. F. Railway, Rangia for regularization of
allotment of his quarter to retain him as authorized occupant w.e.f. 24.7.2008 on
‘the event of re-transfer from Rangia to New Bonagaigaon and to stop deduction
of damage rent but the respondents have not taken any action till date. Hence

this application.

Tidodl v

W
\ |69



L <

' BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI N
(An apphcatiom under section 19 of the Administrative Tribunal Act, 1985)

OANO. QX 12009

o TR SR
Cendrad Admmm*m Tribunal
BETWEEN ’ |
Shri Pradip Kumar Ghosh o f i~ 5 MY Z009
Son of Late Mahesh Chandra Ghosh b E5 DY
. L.wahata Bench

Working as Head Train Clerk
In the Office of the N. F. Railway, New Bongaigaon
Resideni of Vill- New Bongaigaon B. G. '
Colony Rly Qtr. No. 112/B
P.O.- New Bongaigaon,
P.S. Dhaligaon,
Dist- Bongaigaon, Assam
...Applicant
-VERSUS-
1. Union of India
Represented by the Secretary B "The
Ministry of Railway, Govt. of India,

New Dethi-110001

2. TM%’V&M (}:.us|:x"ﬂil R

3 The Divisional Railway Manager (Personal),
N. F. Railway, Rangia Division, .. =~ ", LA~
P.O. Rangia, |

Dist- Kamrup. Assam P(N" 321354,

& The Divisional Personal Officer,
N. F. Railway, Rangia Division

P-mé)l«rg Yo M
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P.O.- Rangia
.Dist- Kamrup, Assam pIN3 €135

5. The Area Manager, | T T SRR OT

. _ |
N.F. Railway, New Bongaigaon, Contrel Administrentrs Tribuna

P.O. -New Bongaigaon g ( ' {_ S W 7009
Dist- Bongaigaon, Assam’ 'M? g338° .
| e, Respondents i -

PARTICULARS OF THE APPLICATION.

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION
IS MADE:

This application is directed against the impugned action of the respondents

deductmg Penal Rent from the salary of the appllcant against Type 11 Qtr. No.
112/B, New Bongaigaon B. G. Colony.

2. JURISDICTION | |
The applicant further declares that the subject matter of the instant

application is well within the Jurisdiction of the Administrative Tribunal.

3. LIMITATION:
The applicant declares that the instant application is within the limitation
period prescribed under section 21 of the Central Admmxstratxve Tribunal Act,

1985.
4. FACTS OF THE CASE:

4.1) That the applicant is a citizen of India being the permanent resident of New

Bongaigaon, B.G. Colony, P.O. New Bongaigaon, District- angaigaon,

Podiy vor ot
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Assam, as such he is entitled to all the rights, privileges and protections as

guaranteed under the Constitution of India and Laws framed there under.

That the applicant entered into the services of the respondents as Junior

Trains Clerk in the Office of the N.F. Rai].way; New Bongaigaon on

- 26.1 1990. The applicant promoted to the post of Senior Trains Clerk and

43)

again promoted to the post of Head Trains Clerk in the month June 1997 and

has been continuing in that post till date.

That the applicant begs to state that the CTNC/BG/IC/NBQ issued a letter -

No. CTN/BG/NBQ/07 dated 06.6.2007 advising the applicant to attend
CTNC/BG/ NBQ’s office for joining duty at once as the joining permission
had already been obtained from Sr. DOM/RNY. Immediately after receiving
the letter dated 05.672007 the applicant joined his duty station on 07.6.2007
at New Bongaigaon. It is peftinent to mention here that on the same day i.e.
07.6.2007 the Chief Trans Clerk, In-Charge, Ne“w Bongaigaon issued a letter
No. CTN/NBQ/TP/1/07 (.) transferring the applicant from New Bongaigaon

to Rangia on administrative ground and the applicant accordingly gave his -

joining report at Rangia. It is also noteworthy to mention here. that
respondeﬁts have issued the transfer order dated 07.6.2007 mplementing an
order bearing No. E/254/RN/Opig.05 (Tr.) D dated 07.4.2005, which has
been passed on the samé day of joining the duty. From above facts and

circumstances it is very clear that the respondents have issued the transfer

order dated 0"}; 6.2007 6n1y to harass applicant. Since the applicant is a |

sincere and dedicated employee of the respondents he has carried out the

order immediately without any protest.

Copies of the letter dated 07.4.2005 and
07.6.2007 are annexed herewith and marked

as Annexure- 1and Annexure- 2 respectively.

PW"Q:V’ - Yo~ GIHDP\) ' | \
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4.4) That the applicant begs to state that the applicant has got his widow mother,
wife and two daughters agéd about12 years and 9 years who are studying in .
Kendriya Vidyalaya Sangathan, Boangaigaon. After the transfer to Rangia

' the applicant on 23.8.2007 preferred a representation before the respondents
to allow him to retain his quarter at New Boangaigaon as the transfer order
was issued in mid academic ses.sion and there is no School of Kendriya
Vidyalaya at Rangia. The applicant also filed representation dated 08.9.2007
before the Chief Personnel Officer, N.F. Raifway, Maligaon requesting him
to transfer the applicant from Rangia to New Bongaigaon as there was no
male member in his family. Getting no response from the authority the
applicant also sent reminder dated 29 10.2007as at the time of transfer of the
applicant both the daughters were reading at class IV and class 1II. While
considering the req&est of the appli'cant the respondents have issued the H
Office Order No. T/262/Retention/Qtr/Pt.IT dated 05.11.2007 allowing the
applicant to retain in his quarter at New Bongaigaon for a period of eight |

month for the purpose of Children education from the date of joining at

Rangia i.c. O_sf—%?——-’ Q7. A |

*

Copies of the application for retention
dated 3.8.2007, representation dated
08.9.2007, reminder dated 29.10.2007
and the office order dated 05.11.2007
are annexed herewith and marked as

Annexure-3, 4, 5 & 6 respectively.

4.5) That the applicant begs to state that immediately after expiry of the period of
retention the applicant once again preferred representation dated 18.2.2008
dated praying for extension of the retention period upto April/2009 because

both the daughters were studying at primary level and at that time it was not
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possible to change the school. The respondﬁnts. have not intimated the
applicant anything regarding decision on the prayer for extension as prayed

for in the representation dated 18.2.2008. Since the applicant was résiding in

rented house at his place of posting i.e. Rangia and the only quarter was in
his occupation at New Bonagaingaon, he had a strong impression that being
model employer the respondents would permit the applicant to retain the
quarter at New Bongaigaon till completion of his daughters academic
session.
A copy of the representation dated
18.2.2008 is annex herewith and

marked as Annexure- 7.

That the applicant begs to state that applicant was shocked and surprised to
see the salary slip for the month of February 2008 to March 2008 the
respondents have deducted arrear rent of Rs. 648/- without giving prior
notice to that effect. When thmow the reason for the
deduction of arrear rent the respondents just denied explaining the same. The
applicant was again shocked when he saw the salary slip for the Month

march to April 2008 wherein the respondents deducted Rs. 3960/- as Penal

Rent and Rs. 1093/~ as Arrear Rent. The respondents continued to deduct the
Mame rate til July 2008 to Aug 2008.
When the applicant approached the respondents to know the reason for Penal
Rent the respondents kept silence. It is pertinent to mention here that no

order of deduction has been issued till date.

That the apphcant begs 1o state that the applicant has been transferred from
Rangia to New Bongaigaon vide Office order No. ET/RN/283/TNC dated
14.7.2008 and speared on 23.7.2008. The applicant has joined his duty at

_—
New Bongaingaon on 24.7.2008. Since the applicant re-transferred to New

Bongaigaon the applicant was under impression that no further recovery

PW‘Q"P Kt Ghashe
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would be made thereafter. After joining his duty at New Bongaigaon, in the

salary slip for the month of August 2008 to September 2008 and September

200§ to October 2008 i.e. for 2 (two) months the respondents deducted the
normal rent of Rs. 108/-. “ |

’ Copies of the Monthly pay slips from are

annexed herewith and marked as

Annexure- 8 series.

4.8) The applicant filed a representation dated 20™ October, 2008 before the
Senior Divisional Operating Manager, N. F. Railway, Rangia through Staff
Grievance Registration for refund of the Penal Rent against the quarter in his

occupation but the respondents have not disposed of the same till date.

The representation dated 20.10.2008
along with the slip of Staff Grievance
Registration are annexed herewith and

marked as Annexure- 9.

4.9)  That the applicant begs to state that all of a sudden the respondents have
once again started deduction at the rate of Rs. 3960/- as Penal Rent and Rs.
1980/- as Arrear Damage Rent for the Month of October 2008 to November
2008 and it continued upto January 2009 to February 2009 i.e. for 4 (four)
months. Immediately after getting the salary slip for the month of October
2008 to Noveniber 2008 the applicant again preferred representation dated
18.11.2008 before the Divisional Railway Manager (P), N.F. Railway,
Rangia requesting him to intervene into the matter. It is also requested to
refund the deducted amount as stated in the representation. In the said
representation the applicant also highlighted the fact that before deduction of

Pane} Rent neither prior notice was given nor the respondents replied to the

representations filed by the applicant. n i
A wopy ef Tr Huff _
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4.10) That the apphcant begs to state that the apphcant once again preferred
representation dated 11.12.2008 before the Divisional Railway Manager (P),

N. F. Railway, Rangia for regularization of allotment of his Qtr. No. 112/B-
type II (Elec) at B.G. Colony/NBQ treating him as authorized occupant
wef 2472008 on the event of re—tfansfer from Rangia to New
Bonagéiga.on and to stop deduction of damage rent. Like previous occasions
this time also the respondents did not give any reply to the same. From the
month of February 2009 to March 2009 to till date the respondents have
deducted Rs. 3960/- as Penal Rent every month and stopped deducting the
Arrear Damage Rent. o

Copies of the representation dated

11.12.2008 and the photocopies of the

salary slips are annexed herewith and

marked as Annexure- 11 and 12 series

respectively. '

.

4.11) That the applicant begs to state that for genuine and valid ‘reason, he
requested the respondents for extension of retefition of his Quarter upto
April 2009 but the respondents did . not consider his prayer at-all. The
applicant from time to time represented the concerned authon'ty by way of
filing representations but the respondents have never considcred any of the
representations. The action of the respondents clearly shows the vindictive

attitude towards the applicant.

. 4.12) That the épplicant begs to submit that while deducting the Penal Rent the
respondents neither disposed of the representations pending before them nor
the applicant was informed. Due to such huge deduction of pay the apphcant
has been facing tremendous financial hardships. Although the applicant

repeatedly asking the respondents the reasons for deduction of Penal Rent as

'P%c Yyp B éhé&/ )
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well as Démage Rent but the respondents have never cared to give reply

against any of the representations. As natural justice has been denied to the

——

applicant in the instant case, deduction of Penal Rent is not at all sustainable
.\_’—4—‘—"—5—7 - A 3 *

in the eye of law hence liable to be set aside.

—————

4.13) That the applicant begs to submit that the Penal Rent shown in the pay ship s
not at all tenable. Pehal Rent is double the Normal Rent and the Normal
Rent is Rs. 108/-. But the respondents are deducting the amount of Rs.
3,960/- (Rupees three thousand nine hundred and sixty) as Penal Rent, which
is much bigger amount than the normal Penal Rent. Again the applicant has
failed to understand the action of the respondents in deducting the amount of
Re. 1980/- m thé, name of Arrear DR. The respondents have never disclosed
the reason for deduction and have been deducting the huge amount every

. month from the salary of the applicant without giving prior notice, hence the -
gntﬁfe action of the respondents is not at all sustainable in the eye of law.
'The Hon’ble Tribunal may be pleased to set aside and guash the illegal and
arbitrary deduction of pay of the app].i.oa.ht from February-March, 2008 to
August—Septem ber 2008 and September-October 2008 to March- April 2009.

4.14) That it is noteworthy to mention here that the respondents have never pass
order of deduction hence the applicant had no occasion to know the reason
for such deduction. Although the applicant approached the respondents
repeatedly by way of filing representations, the respondents have never
disclosed the reasons for deduction. Henbe the applicant is fully in dark

against the entire action of the respondents.

4. 15) That the applicant has -apptoached the respondents with his genuine
grievance, but the respondents have never considered the prayer of the
o applicant hence the applicant has filed this Original Application before the

Hon’ble Tribunal seeking appropriate relief in the nstant case.



4.16) That the present application has been filed bonafide and to secure ends of
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justice.

5. ROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1

5.2.

53.

For that the action/ inaction on the part of the respondents are illegal and

arbitrary and violative of Article 14 and 16 of the Constitution of India and

hence same are liable to be set aside quashed.

For that the applicant carried out the order of transfer dated 23.7.2007
trénsfen*ing the applicant from New Bongaigaon, to Rangia without any

protest. Since the daughters of the applicant was studying at, Kendriya

Vidyalaya, New Baogaigaon, he prayed before the respondents by filed

K

representations for extension of retention of his quarter at New Bonagaon.

But the respondents never considered his prayer for retention and started

| recovering Penal Rent at tune of Rs. 3,960/- and Rs. 1980/- per month,

which is illegal, arbitrary and violation of natural justice. The action of the
respondent is not tenable under eye of law, hence liable to be set aside and
quash. |
For that the applicant was in occupation of single quarter at New
Bongaigaon, where his ailing widow mother, wife and two small da.ughters

were residing. Since the transfer order was passed during mid academic

session of the small school going daughters the applicant wished to keep his -

daughters at New Bongaigaon so that they could prosecute their studies

" without break. The applicant also filed representations requesting the

respondents to transfer him to New Bongaigaon so that he could look after

his family but the respondents never replied to any of such representations

and started deduction of Penal Rent at the rate of Rs. 3960/- and Rs. 1980/- |

per month.
o

frvody, Kfr Crosk ,
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For that after re-transfer of the applicant from Rangia to New Bongaigaon
the respondents stopped deduction of Penal Rent for two months (i.e. July-
August, 2008 and August-September, 2008) and after that again started
deduction at the rate of Rs. 3,960/- and Rs.1980/- per month without any‘ |
reason. In the mean time the applicant preferred presentation dated 20™
October 2008 for refund of the entire amount deducted from the salary of the
applicant but respondents did not give any reply. The applicant once again

filed representatlon dated 18™ November 2008 against the deduction of Penal

* Rent and on 11" December 2008 he prayed for regularization of his quarter

but the respondents kept both the representations in cold storage without any
reply. Even after repeated requests, the respondents did not dispbse of any of
the representations giving reason for deduction. The entire action of
respondents 1s illegal, arbitrary and in violation of natural justice which can

not sustain in the eye of law hence liable to be set aside and quash.

For that the applicant has got the right of fair consideration of his
representations. Being Railway employee the applicant is entitled to get a
Railway quarter and after joining at New Bongaigaon he has been occupying
the same quarter lience the respondents are erred in law in deducting the
Penal Rent from the applicant without disposing of the representations,
hence the action of the respondent is not sustainable in the eye of law and

liable to be set aside and quash.

For that the respondents have been deducting from his salary every months
without passing any order or disposing of his representations. Each and
every occasions the applicant has been representing before the respondents
but the respondents while violating his natural justice have never given reply
to his representations hence the entire action of the respondents is not

sustainable in the eye of law and liable to set aside and quash.

Pﬂ/ﬁ&ltva Ko é]/f!\@/&e\;.
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5.7.  For that in any view of the matter the action/inaction on the part of the
respondents are not sustainable in the eye of law and liable to be set aside

and quashed. .

The applicant craves leave of this Hon’ble Tribunal to
advance  more ground both legal and factual at the time of hearing of the

case.

6. DETAILS OF REMEDIES EXHAUSTED:
That the applicant declares that he has exhausted all the remedies available

to him and there is no alternative remedy available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING 1IN _ANY OTHER
COURT: | |
The applicant further declares that he has not filed previously any
applicétion, writ petition or any suit regarding the grievances in respect of which
this application is made before any court or any other Bench of the Tribunal or any
other authority not any such application, writ petition or.suit is pending before any
of them. |
8. RELIEF SOUGHT FOR:

Under the facts and circumstances narrated above, the applicant most

respectfully prayed that the instant application be admitted, records be called for and
after hearing the parties on the cause or causes that may be shown and on perusal of

records, be grant the following reliefs to the applicant. -

8.1) Direct the respondents to stop the deduction of Penal Rent as well as Arrear

Damage Rent from salary of the applicant with immediate effect.
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8.2) Direct the respondents te entire amount-of deduction with interest @

of 12% per annum.

8.3) Direct the respondents to pay cost of the application.
=

8.4) Pass any other such order/orders as may be deemed fit and proper.

9) INTERIM ORDER PRAYED FOR:

The applicant in the facts and circumstances of the case the applicant prays for an
interim order directing the respondents not to deduct the Penal Rent from the salary

of the applicant till disposal of the instant Original Application.

11) PARTICULARTS OF THE POSTAL ORDER: ‘
H  IPONo:- 29 & 21&265
ii)  Issued from: - 12 \ 9,\ 2,0‘0 "]
1)  Payable at- Guwahati.

12) DETAILS OF INDEX:

An Index showing the particulars of documents is enclosed.
13) LIST OF ENCLOSERS:- |

As per Index.
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L -Pradip Kumar Ghosh , Son of Late Mahesh , aged about, 47 year, presently
working as head Trains Clerk, in the office of the Divisional Railway Manger
(P), N. F. Railway, Rangia Division, Rangia at New Bongaigaoﬁ, who
applicant in the p‘resent application hence competent to sign the vériﬁcatioﬁ and

so hereby solemnly affirm and state that the statement made in

'paragl,raph...‘,., ?53., "\&;\’\)—-/ \'\\l\T" q .....lare{ true to my
knowledge = and belief,  those made n paragraph
A, W 8E M0 are matter of records, are true

to my information derived there from and the rests areAmy submission before
this Hon’ble Tribunal. I have not suppressed any material fact before the
Hon’ble Tribunal. | |

And1 sign this aﬁldéﬁt on this 2‘4“(1@ of April 24, 2009 at Guwahati.

DEPONENT
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- 1. APPLICATION FORM FOR RETENTION OFf QRS AITER
. RETIRENERL/ TRANSFER E1C. .
. L. Name in Block let(er PoPRoIID v EHOSH,
2. Date of Birth OO0 NG .
3. Designation o HDCTNe /R Vs
4. Date of Appointment D25 01-1990. 1
5. Controlling Ofticer - DT W)/V-_"J A , b
6. Qrs. No. 'l'{ﬁc & Location  : 112/R2.717be- 1L 3.6, Coloryy. A BE . &
7. Pooled Noipooled co e Pooled. . . . - S
8. 'All()llalcnt order relvrence : MO (Sl:m//)l..l f’l"./NBﬂ/Q:; VAol 2 -1 "35 . 3
9. 1 have been/will be/vetiving on anslerred to RNY .
w [N, on 08 06 - ) ve o |
i
L. Kindly penmit me to retain the above decamnmaodation tor aperiod of; -
e months fiom OR- 06: 0710 0Y- 0609,
)J)V(w 11 Next o ~months from o
i) ‘ ¥
AP 1% Sickness of_Aoen sl angce - 3
{ ( 1 ,,(61‘ A a Lol
AVl »;‘\;K},\‘ \‘&‘ . - — . Wel )
-0 "‘ikﬁ‘;,“.'\,)'\\}‘r’s‘\n’.\c.ad‘?“lic sossion of (3] ~ 0 4 - ZQQJ~( Rolk.dl g 'S)-)w,t . }X SKrens |
‘:‘p_;;'-,\.‘,'.'l\/.lu ¢ RQOJ{,("'\(? M”\’K"W’Q‘"“d ’ \/|o(3;lu.l m,\dr\,} N(?Q{) Xm_o)( q{;\/ gl)zp_uaLd oJ,IM&AaL . {
' (Please furnish the nanec, relationship and supporting cetificate(s) firom the :
‘; Rly.Doctor/or Head of the Institetion for 12,13 above). ' :

1&\;0“&0 Vo Qt’/uol’\h . *

: : . S
; Signatire_of Kl‘hq‘:lppl;c:uu '
1 Date 27408 2007,
| ., ey ramercymunr S |
; Forward qpiWWﬁ%ﬁ%ﬂMiﬁ‘mn‘cpu,rm;g, officer for considering, §
géﬁmiﬂe&minmﬁﬁm Trunal %
' .a
Y 2003 (Controltlng Ofticer) ,
{(INae in capital) :
e TEAS (Designation) ,
 uwahati Bench ;
N e ITINTITOUSING SECTION |
R * “r‘ﬁ’ L Date of reccipt - ;
ST M Entered in register No : -
| SN UnderNo.._ s e oflice
. y
Oi/Housing
Order of DRM/ADRM DRM/ADRM.

e application on should be putup by the respective bill-preparing
officer through refevant file to fonsing section for DRM/ADRM approval
with correct particulirs. v

" v VT TS NI ANV 7 Ot — - _— R —
T A R T R NI T LT T : :
v ! = )




4% A=

ate: 08 09/ 0'7.

By

- ————— o ——

Through ¢ Proper  Channel.

Sir,

Sub: Transfer from WG to DY as ardegped N

retaining_the_juniors at ./ ————21"2ha

RELx

I have the honour to state that I was working at
NBQ as a Hd. INC. '

But allon a sudden my transfor to RIY was ordered
vide DRM(P)/RNY's letter No. 1/2st/mit/opts. 05(Tr)D dated
- 07/04/05.

: . Sir I preferred appeal for my retention at 13a for
_the obvious reason of my daughters education._Both of

© . - them are students of the Kendriya Vidyalaya, New Bongaligaon.
.. Xerox copy of the Certificate to this effect issued by the

" Principal ,of Kendriya Vidyalaya, New Bungalgaon 1s enclosed
herewithi

Sir, the matter is scemed to be impropnr treatment
to me as the transfer was ‘ordered retaining my juniors at
NBQ. My, juniors as under are retained at Hi3D.

(s e (1) Shri Monaj Kr. Mahanta (S1.Mm 20 of the 3/1ist dated
i I 01/0h/27206) .
R : (2) " Uday Chowdhury (51. Ho.22 of the 3/1ist dated
. 01/04/2006) . A
(3) - ". Sankar Mahanandy (51.No.23 of the 3/List dated - e
' 01/04/2006) . : : el

So, I pray for proper justice, 1T have carried out the :‘?f
transfer order and joined at RNY whatever there had been o
improperity in dealings. I have been wvoridng at RMY .

RN . I pray that I may please be transfered back to BN as
LR . early.as possible so that my daughters' education is not.
o - interrupted.

I shall rémain ever grateful for whicﬁ act of

o kindness. o
ne. Yours féithfully;
: = )
P, K. Ghosle
ST\ pae o { PRODIP KR. GHOSH )
\(“ A Hd . THC/RilY,
N\oas oot Under SS/RIY.
DPO/RNY/N.F IRTy.,

g early favourable action.

P 1. ook
HL TR AN

_in advence seeki

N




fhali

""The Chief Phfsonnel 0ffice
1y NeEs Reilway, Maligaon.

]

, Pip
. - o
~BEeugh_ s Proper Chann

NIV G o0y

- .S84p,

e iy NN

Sub: Transfer from
' retaining_the

IRM(P) /RNY's 1

Ref:
. .dated 07/04/05

I have the honour
to your honour thr
oogg thereof to

to stat
ough
your ho
I have not yet

. i LTI

- appeal
“sent a
08/09/
my transfer from NBQ

an usual tr
s -however,

o Showed due
the officer and carr

iedout tran

s

.8
ground b

N - . x B
[t B R S TITYTRP

ir; 1t 1s not under
gyigq‘my’auo
’4!\‘; o L N

- 7 Howeves
- me

81#. my two dauy
laya,; Naw Bongaif

r' education is be ng hampered

ey

RETL) O o,

'-?(\ i

el.

Dated; RNY, the 29th. oct/o

NBQ te RNY as ordered
-Juniors _at NBQ.

etter No
o/

proper channel. as well asg

nour direct by post dated
received an

o

ansfer while

regard t
s8far to RNY

stood as to what was the
h unusual transfer,

we » I once again prg
oo may,glgase-ba restora earE; gy
irhﬁﬁgglgt ‘hg?garlieat possible delay.

ghters are re
aon in Class

REMINDER.

¢
[

LRI T
sy

oo ISy

LT T

+E/254/RN/0ptg ,05(a8) D

e that I preferred an

Y reply even.

to RNY on same post and

the juniors are retained
0 the said order of

that Justice-dented to
re-transfering me to

ading in Kendriya‘
es III & 1V respectivaely,
much for ny transfer from

I once again, beg to state that the juniors are .
d at NBQ and they are -
1) 8hri Monoj Kumar Mahanta,
2) Shri. Uday Chowdhury,
G (3) 8hrd Sankap Mahanandi ,

LR S tay-I, therefore, hope thet your honour would be !
-;J»* kind'ahough‘. mitigate ny mental agony and financial ;
“i difficulty by granting My re-transfer to NBQ at the earliest ,

‘possible delay , for which act of kindness, I shall remain %
evergrateful, x ' !
"
py is /Q;’$7{E§?§}Bh
7’1 =
Y./NJF RIPN AN \ |
M/RNE{?; %gi : W E I Yours faithfully,
o S GHCSH. f
_ \NQ / ) 2. @) .
AN

Hd. INC
Under 38

/RNY,
[RAY




7 - Permission is hereby accorded 1o the following persons (o retain R nlwny Juarter” which is
; mentioned against each.
g SLNo. | Name & N, [ lype | Toeation Periad of retention permission. Purpose
© 4 designation N R B o
: :; I | KK.Ghosh 608 I BNGN 2(two) months from 7-6-07 to 6-8- | Children
e ASM/PTLD 07 an payoient of normal rent and cducation
}; next6(sixY months from 7-8-07 10 6-
k3 2-08 on payment of special license
h U S
£ 2 P.K.Ghosh Ham 1 n NB(O) 2>two) months from 8-6-07 1o 7-8-77| Children
; 1 TNC/RNY 07 on payment of normal rent and cducation
, ; next 6(six) months from 8-8-07 (o 7-
j‘ f 207 on payment of special license
i N N | T e
i 3 Masral Al 37 | i SBE 2twa) wionths from §-6-07 10 48 Children
b SASM/PBL A 07 on payment of nosmal rent and edueation,
next O(six) months fronr5-8-07 1o 4-
2-08 on payment of spu,l.li license
fee. e
4 Dimbeswar P13 I PR 201 wontis from 8-6-07 10 78| Ciriiiren
Das 07 on payment of normal rent and cducation,
ASM/THU next 6(six) months from 8-8-07 to 7-
2-08. on payment of specinl license
. .. R I {2 e
h) Rubindra 1T-20 i NNGN ”(lwn) mouths from 7-6-07 {0 6-8- Children
o Chakraoborty 07 on payment of normal rent and cducation,
ASM/BIF next 6(six) months fron 7-8-07 to 6-
2-08 on payment of special license
: PN f v l(l(’ - B R T —
6 K.B.N. 1I3U/A | 1t N3 ( Iwn) months from 13- 7.07 1o 12- Wile -
Raghubanshi/ 9-07 on payment of normal rent ind | sickness.
P/Guard/RPAN next 6(six) months from 13-9-07 1o
_ 14-3-08 ou payment of special
' . license fee,

SEPE v

_ -

J Railway

Olfice of the
DRM(O)RNY

Rent of the rate shall be realized as mu\lmuul i such in the exi
This is as per approval of ADRNM/RNY.

No. 17262/Relention/Qtr/p1. lI
Dated: 05-11-2007

- Copy forwarded for information and neeessary action to -

FIMATR e ey,
//

,,,,

1) OS/ET/BII/RNY  2) OS/ET/RNY
RPAN

4) Stall concern

e e wmys

(AN \.»\

sting QA rules from thereing

/

for DR f\«é))l{ NY

3) SS/NBQ-BNGN-BIF-PTLD-SBE-PBL-TTHU-RNY-

Wmn

for DRM(E)RN

AN
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. ¢ N
R &

P R
S The Divisional Railway Manager(p)
o «NJF a1y, Ranvgiva,

— . ' \\fﬂﬂd¢“€.’ ﬁ.;“_<
_28 Avssdns -7

S U, L
o ot e

Through ¢ Proper channel,

Dated, Rangiym, the 18th [Feb/2008,

J v Sir,

I have the hanour to atate that tho time of reantion of

Ay Ars. Noo 112/3, Type-IT at N3Q wae granted upto 07/02/20p§ vide
the above Office Order st DRiI1/O/RIY Lor Ay childrena cducation.at
N3Q KENDRIYA VIDYALAYA '

e Sab: PRAYER FOR GRANTING EXTRISLAN OF AETEHTION S
S @ MY BLY. GRS, 10, 112/3(1YPR-IT) of TS
R 2:0, COLOYY/Hiq. e -
i
1 Refs DRAM(O)MHY'S Office Order Matificd under
it LMy 1/26%/Rotention/ e, Pt,I1 dnted Q3/11/07
‘}i ; - |
vd
.fj
-
{ .
o
?
1
s
z

? ﬂ./}f30§‘ ‘ Slry, the Seoatan of thia Kandri ya Vidynlava g aver’ih" ‘ '
} 'ﬁéb-\ April of the Year, Moreover there 13 no Kendriys Vidyalava at NY ,

f\ ” &\\ Haturally, tho tiac granted 2 mo may please ba extended upte April/o9

: 4(1’ Lsa that the cducatisn or my caildren ia aHt disturbed =nqg atapped, |
e v / . '

: .

) Hay L, therclore, hope that

\&
S (G .
._&A paciially caonsideree and the tiae of
would ve extended Unts april/2009 a

My omunve prayoer wauld He o
rebention of my Qrg, at N3qQ
5 A gspeelal cago and abliga,

2 SR, DOM/ Y ‘‘ouray i‘.“zitll_fully
N LY, P. W Ghoske-. !
( PRODIP Ki, GHOGH)
HD, THC | Yy
UNDER $S|RNY,

;

4 ‘
i . S
f . Lo N . v :f"-: :J
‘ x § 0 ‘ - RS
! . 'l LG RN
' \ 14 \Z /‘/:\1 \ \ i
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1 - - C W w )
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G STAFF OF By-211 :REY  Rill ForiFEB Z0CSR CO08 GUT 30001 BUY S3T11 EZCIRNY SL. s
R o D e . :

TRYs.. ... .Rs Allowanc s 2 U
Secic | ESC0.DLAL . 399E oF-Pay 557 2. ' Rent-§1 108 Du~ga. 130 (05 2ARK PAYRENT
i . FRT IS0 A 180 PE—-Sub  B13 Arr. B 648 :
: UFF EGX0 : » . Yater 15 ' (

R3S

=N CGIs-C 30 3 El-tam 1
0.T-N0  6%4 Praf.T 208 » : Arr . E1

Accourit Ho ¢ 110271£234-7  Gross Py ¥ 14917 Total Deduction ¥ TT94 Ketbay ¢ 7123 j
axt Increment Date  01-£3-2002 Date of Retiresent  se—wsi—wmes’ FRIFE PAYSLIP : | . £l

. Bank Coda 300086
0008000 N

-




. S = - R ]
‘:
i
!
‘ ¥-§ STAFF oF BU-211 .‘; RN ~ Bili-Forif®R 2008-APR 2008 GUi 30001 BUF = S3711 SECIRNY SL.RoP  SC Page Moi 32 RPager 83 1
' L

| IQHB DEPTI0C2C Emprod 0114"6?5 Expname’ PR{!DID R GRoSH FrH: LT ®
Leave Balances LAP: © LHAPST C

g Fays......Rs Allowance Rs Allowance Rs Recavary. Rs RszEf‘Y Rs Recovery
‘Rasic 6500_‘9.6.‘,"1 - - - gP-Pay - 567 . U

R L WDk SN

g, T

.

Bank 506990046 ,ﬂa:oﬁmt s:a xzmaz:m'
*- Gcalegods 't 050( osoevmom{t Incresént Bale: v 3

.C H. CHOSH DesigiHDTHC. R/Pay: 6500 DAVS: Pd=31.0 Unpd=0.0

z—.mm ‘Pate of Rmmneat'*' “seElpte st JPRIBE

R Qtrs Rec ks Adv. Rec Rs B_I - Voucher/PSLIP/GFFICE
- Rent-P 3960 Durga. . 150 004 sa,ur*?amrr

) *f’ -\_7‘.5.; - : ‘-f:“ : A
oL BrogE PaE f-IsmTotal vadum@u._,_ L _1,

—-—a.,

——— T N - . —— ———
- ) -3
< hcu\."

R
nisires N vy "'\Jun.“

Centray Aﬁ:m
" 5 MAY 2003

a1 T
uwahati Benca
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| _Smﬁ Gri wvame E{cgim ation

mer Complaint hew becm registered,

Y(mr Repistration No. iy :358
i Com plaint_No

358
Name Complmnont Pradip Fr, Ghogh
i Desig;natﬂon Hd TN
' Depariment Opernting )
- Supervisor CYM ’
L Station NBQ

Nmtau'e of (‘omplumt Prayer lm'wﬁmd of panel rent ngnined Qtr No.112/B Fype-l 3 0 Colony, NBQ

Date _Complaint

21/10/2008
~;Comm ned APO

CAPO/3

’F(;)r further query contact ox Ruil way Telephone No. 38693

P

¥
¢
¢
4
o
3
2
o

“‘ , o B W‘“’_"___,_...‘ WM\ ‘
S R Wﬂm‘ retkon THDWOR
I Geukral Admin :




To
Thé Sr. Divisional Operating Manager,
Ns F. Railway, Rangiya.

Yer Ao,

e .
~ Through Proper Channel.
S

‘Dated, NBQ, the AU7AUctober/2008.

Sir, ' o

, Sub; Prayer for rafund of the Penal Rent againat
. my Qre.Nol,112/B Type-II B,.G.Colony, NBQ.

I have the honour to state that I was tranaferred
R from NBQ to RHY on same pay & scale for administrative
2.0 ground vide the office order No,:k/254/RN/®ptg./05(Tr)D
R dated 07/04/2005 of DRM(P)/RNY. L

ki f Iprayed for retention of my above Qr. at NBQ for
‘ S ; my two daughters' education as they are reading in the _
. Kendriya Vidyalaya, New Bongaigson, Enclosing certificates 1
1ssued by the Principal of the Kendriya Vidyalaya, NBQ. : é
. I was granted time for 8 months from 08/06/07 to 07/02/08, 'é
SR I was allowed to pay the House Rent on normal rent for :
' 8 months and penal rent has been deducted for the rest b

period, :

I prayed for extension on time to retain the ar.
at NBQ at normal rate fdr the rest period too. But, I
was not given due consideration and penal rent(Damage
- rent) has.been recovered against the above Qr. and I
. was not glven any reply toc.

I have been retransfered to NIQ as per Letter Hlo.

| . ET/RN/283/1INC dated 14/07/08 of IPM(P)/RNY. I have joinaed .
| SR at NBQ cn’ 24/07/08.

Now, I pray that the Penal Rent (Damage rent) as
recovered against my above Qr. from Feb/08 to July/08
may please be refunded early & oblige.

] " ‘&\‘/X\% Yf;urfsq/‘fai th:hlf:r;
e Pradp 1 sk
o C Pt
. ;\H{:j {yBons 9 _ Under CyM/NBQ,




To,
Hae Divisional Railway Manager (1)
- NLF. Railway, Ran(;m Division,

Ras.gua - | | T 5 WY 2008

6 4'&:% by », PE T T
walhatti Bon &%

Dalud - Now Bongaigaon the 18"‘ day ol Nuvunbel 2008,

Supr -Representation. u*(‘nr(viing deduction of Penal rent
(damage 1enl) against Type I Qir. No. 112/B
Now lk)anuqa(m 3.G. Colony.

Respected Sir,

In reference to the above cited subject | hwo the honour to :

stale thal | was re-ansfeired at New Bongaigaon as per the direction of -
DRM(PYRNY vide Letior No. FHRIZEM G did. 14.7 08 and ace mduuﬂy
Hhave joined at NBGH on 24.7.08 in compliance to the said oider and since
then | have been working at NBQ. Dwing the continuance of my service, |
am got shocked to see the Present Pay Siip wherein il is seen that aqamst
my saud Quailer once again Penal rent (damage rent) has been deducted,

the reason behind such deduction not at all known 1o me. Further it is also
relevant 1o mention here thal prior 1o deduct such Penal rent | have not -

- been intimated in black & white ((): which | sulfered a lot both mentally and

mmmlanly
| ~Under the above circums lan(‘Os it is,
Vi, therefore request you to kindly intervene into the
oV \(‘ ' - nalter and thereafter againgt the said deduction
( v \i) '
% N«\\ i with iny next month salary bill by way ()frefundmg
. wﬁ\n\.“ - - the same i the light of above subimi mqn and -

thus bhe obliged. \
Pes [

- 1 5.
4 ; .

> AT el Thanking you.
O A et 8
. ‘{ﬁ.x@ﬁﬂ @0“ :

| _ S Yours {ailhhd!y, :
| o o %dﬁ lt Cibecl o
o (PRADIP KRR GHOSH)

Hd. TNC/NBQ
Under CYM/NBQL.

:
gy




- To,
The Divisional Railway Manager (P},
N F. Raitway, Rangiya.

Through' - Proper Channel.

Cantsat Adininistrties Trounal
- 5 MAT 2009

et el
ywahati Bench

Q@_g_e,;g%u;ag;t_,n@i\“‘ day of December, 2008.

SF,

Sub: *Reguiaﬂzal‘ion of aftotment of my Riy. Or. No.

112/B-type

it (Elec) at

8 G. Colony/MNBQ. in my o

favour on re-ransfer from RNY to NBGL

| have the honour io state that |

have heen ,le-_transferred from

RNY to NBQ welf 2410712008 vide OO No. ETIRNI283/TNC dated

140702008,

| now Pray hat the Rly. O
Colony f NBQ may kindly be {reated as

No. 112/8-type |l (Elec) at BG.
authorized occupation by me

w.ef 24i07/2008 and accordingly the deduction of .damage rent may

| .\ c& .
[eenciva

Hope your kind consideration.
S-)Qi\"\

O RVE
) f)’)\\"'\;'

’ R\ S8
@;Ha“mﬁ e
oo

jo

kindly be stopped and normal rent be deducted.

vours faitdully,

\). 1 (‘( t' lwf'u .

(PRODIP KR. GHOSH)
Hd. TNC I NBQ
Under CYM fFNBQL
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Guwahati

IN THE CENTRAL ADMINISTRATIVE TRIBUNAT,
GUWAHATI BENCH.

IN THE MATTER OF

M.Com, Ph.D,, LL.B.
Advocate, Gauhati High Court.

e
Moo

8
. *7/97590?
. M. C. Sarma

Railway Advocate. Central Administrative Tribuna,

O.A.82/2009 ‘s
Shri Pra-dip Kumar Ghosh .o Applicant
Versus
Union of India & Others oo Respondents
AND &
IN THE MATTER OF | £ g
Written Statements on behalf of respondents. wgg.”

The answering respondents respectfully SHEWETH :
1. That they have gone through the copy of the
application filed and have understood the contents thereof.
Save and except the statements which have been specifically
adnitted hereinbelow or those which have been borne on QAR\

g- € 3,

records all other averments/allegations made in the applica-
tion are hereby denied and the applicant is put to the strictest
proof thereof. _

2. That for the sake of brevity meticulous denial of
each and every allegation/statement made in the application
has been avoided. However,the answering respondents have -
confined their replies to those allegations/averments of the
applicant which are jound relevant for enabling the Hon'ble

- Tribunal to btake a just and fair decision on the matter.

3, That apart from the fact that the application suffers
from want of  a cause of action as would be clear from the
submissions at the appropriate places below, the respondents
beg to submit with due respect that the applicent has also
attempted at various stages of the application to mislead the
Hon'ble Tribunal. For instance,at paragraph 4.5 of the O.A.
the applicant seemed to indica-te that he was w transferred
out of New Bongaigaon to Rangiya within one day. In actual
fact, his transfer order was issued more than two years
before he was called apd spared on transfer on 07.06.2007.
All these two years he avoided carrying out the orders of
transfer dated 07.04.2005 (Annexure 4 of O.A.). In the mean
time work of the administration at Rangiya was suffering and
it was no longer possible to retain the applicant at his old
place of posting and tHerefore he was asked To attend office
and thereafter spared. There was no question of harassment
as alleged. There are a number of other misleaéing averments

in the application as will be made clear as we proceed.

LK K J P.2l..
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4. Parawise cbmments},

4.1, That as regards paragraphs 4.1 and 4.2 the
respondents have no comments to offer as they are based
on records of service of the applicant which he is put
to the strictest proof thereof.

4,2, That as regards paragraph 4.3,the respondents
beg to state that the applicant's averment that he was
harassed is not acceptable as the records do not prove any
such conduct on the part of the respondents. The records
(such as Annexure I of the O.A;) prove that the applicant
was transferred from New Bongaigaon to'Rangiya vide order-
of DRIM/Rangiya dated 07.04.2005, The administration nceded
his services urgently at Rangiya in view of his experience

‘as a senlor Trains office staff. However, by resorting to

the usual practices of delaying his release from New Bongai-
gaon he managed to stay at New Bongaigaon for more than two
years after the issue of the transfer order. This forced the
respondents to call him to office and issue a spare letter.
on 07.06.2007 (Annexure 2 of 0.A.).It is to be noted that

the delay on the part of the applicant to carry out his order
of transfer to Rangiya continued to affect the work of that
stavion and in a sense by his conduct the applicant had put
the administration in great difficulty.

4.3, That as regards paragraph 4.4,the respondents
beg to state that permission for retention of his quarter at
New Bongaigaon for eight months was granted on account of
children's ecducation as per rule. Retention was allowed for
the first two months on normal rent  and for the next six
months on payment of special license fee as per the rules
issued by the Railway Board which are applicable to all
Railway staff without any.excebtion. A copy of these rules
would be produced at the time of hearing.

4.4, That as regards paragraph 4.5, the respondents
state that on the applicant's reqﬁest for retention of his
quarter at lNew Bongaigaon béyond the permissible limit of
eight months a reply was sent by DRM(P),Rangiya to the appli-
cant vide letter dated 06.11.2008 ‘stating clearly that such
a request could not be acceded to as the rules donot permit
the same. Reilway Board's instructions clearly provide that
retention of quarter by the employce after expiry of the

‘permissible period would be treated as unauthorised and the

employee concerned is required to pay damage rent for the
same. Apart from the fact that the applicant was clearly told

about the rules in this respect, every Railway employee is
ooc.P‘Bo..ooo
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aware of the rules in this respect through experience of

some of their collecagues who faced similar consegquences.

‘ A copy of letter No.E/301/RN/NP-SP
et e dated 06.11.08 is annexéd hereto
daiEd 05, TrRAgH and marked as ANNEXURE -I. :

4,5, That as regards paragraph 4.6, the respondents ggé '

beg to state that the deduction of rent at the enhanced rategxéﬁz
was as per para 10 of the Master Circular* No.49(Revised) RBEE

Ho.35/2007 dated 20.04,2007, abstract of which is reproduced ‘;
below: -

3.

"j Railway employee on transfer from one station to
another which necessitates change of residence,may be
permitted to retain the rallway accommodation at the
former station of posting for a period of two months
on payment of normal rent or single flat rate of license

_ fee/rent.On request by the employees,on educational or

* sickness account,the period of retention of railway

3 accommodation may be extended for a further period of

the flat rate of license fee/rent....."

| ;
ﬂ?ﬁﬂ%ﬁﬁﬁﬂﬂﬂﬁd \ Six months on payment of special license fee,i.e.double

78 MG 2009

"Beyond the permitted/permissbxle limits,however,no
further extension will be allowed on any ground whatsoever.
Therefore,no request or representation on this score shall

Guw@haﬁﬁ?ﬂm1 . be entertained. For all occupstions beyond the permitted
VRATBTE Faeedd | period,immediate action should be taken to cancel the

allotment,declare the occupalbion as unauthorised and
initiate awhionm eviction proceedings,charging damage
rent for the over-stay".

These mandatory instructions were followed in vhe
case of the applicant and the applicant was also informed of
the rules and their implications vide letter dated 06.11.2008
(Annexure I of this W.S.) i S

4,6, That as regards paragraphé 4,7,4.8,4,9,4,10 and
4,11, the respondents submit that on his transfer to Rangiya,
where he Jjoined service on 07.06.2007 as per paragraph 4.3
of the 0.A., he was allowed to retain his quarter No.112B at
New Bongaigaon for two months on payment of normal rent and
for the next six months upk07.02.2008 on payment of special
license fee as indicated in Annexure & of the O.A. For the
occupation of the quarter at New Bongaigaon from 08.02.2008
the applicant was charged penal rent as per provisions of
Master Circular No.49(Revised) R.B.E. Wo.35/2007 issued Dby
TLetter No.E(G)2006QR 1-6 (Master Circular) dated 20.04.2007.

As regards rates of damage rent for unauthorised occupation

of Reilway accommodation,Railway Board's instructions vide
letter No.F(X)1-99/11/1 dated 24.07.2002 were followed.
These were therefore covered by rules applicable to all
Railway employees and therefore there was no case of discri-
mination or victimisation in these matters.

Copy of the Master Circular dated
20.04,07 and Board's letter dated
24.,07.2002 are annexed herewith and
marked as Annexure II dnd III.

QOQP"L!-.OC.
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F, Bailway, Bangiya
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.. #.7. That as regards paragraph 4.12, the respondents

beg to state that deduction of penal rent in addition wk to
normal rent for the period concerned = was done as per \

guidelines issued by the Railway Board as indicated above.

The applicant continued to eccupy the quarter at New

na‘;i’e’i"

&t @9, Ut

N. F, Railway, Rangiya

]

14

Bongaigaon, his previous place of posting,before transfer
to Rangiya even after eight months for which he was allowe4§

©Wy
;wsa‘

to retain the quarter. The appllcant knew fully well the
conisequences of retaining the guarter unauthorisedly at his

e

previous place of posting after eight months of authorised
occupation., The abplicant was informed vide letter No.E/301/
RN/NP-SP dated 31.10.2008 that his prayer for refund of penal
rent was not accepted by the cempetent authority. Moreover,
vide letter No.E/301/RN/NP-SP dated 06.11.2008 (Annexure I

of this W.S.) the applicant was given a detailed reply about
the position. The allegation of the applicant that respondents
never replied to him is therefore considered false and meant
to mislead the Hon'ble Tribunal.

4,8, That as regards paragraph 4.13, respondents beg
to state that deduction of penal rent was as per norms issued
by the Railway Board from time to time as indicated in para-
graph 4,6 above. As regards disclosure of the reasons of the
heavy deductions details were;furnished vide the respondent's
letter dated 06.11.2008 .where reference was made to lMaster
Circular concerned, which the applicant could see in his own
office records. | ,

4,9, That as regards paragraphs 4.14 and %4.15, the
complaint of the applicant that he was in the dark apout
the matter of deduction of penal rent etc.and that his
continued occupation of the quarter at New Bongaigaon after
'the extended period of oceupation was being treated as without.
any authority is not borne on the records. The position was
made clear vide the two letters dated 31.10.2008 and 06.11.
2008, as stated in paragraph 4.7 above.

4,10. That as regards paragraphs 4. 16 5 1 5 2 and
5.% the respondents beg to state that. deduction of rent
from the applica-nt for the auhtborised and unauthorised
periods of occupation was made as per the prescribed rates
applicable to all railway employees similarly placed. The
period during which the applicant did not vacate the quarter
at New Bongaigaon after 07.02.2008 (as per Annexure 8 of the
0. A.) had tTo be treated as unauthorised occupdition_and
aooordlngly rent was deducted from him at the prescribed

penal rate, The respondents therefore respectfully submit

that in dealing with the matter there was no violation of

---P¢5.oooo6
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~any of the provisions of the Constitution of India, as

alleged. The provisons of Railway rules in this respect

has been elaborated in the respondents' remarks at para-

graph 4.5 of this Written Statement above. R4 5 &
4,11, That as regerds paragraphs 5.4,5.5 and 5 6, "; 5%5

respondents beg to state that no doubt a special condwtlong Agg

arose when the applicant was transferred back to New Bon- [ - ‘& =

gaigaon where he was posted earlier and where he was in g%‘z;

unauthorised occupation of the quarter.Although the rules ¥

do not provide thzk for automatic authorisation of of the
unauthorised occupa-tion,the applicant could get an out of
turn allotment of his quarter as per rule 6.1 of the Master
Circular which reads as follows:—

6.0. Out of turn allotment of quarter

6.1 Out of turn allotment,wherever conreded should
be made strictly on the basis of date of regis-
tration in the out of turn register to be main-
tained for the purpose. Placing of an employee
in the out of turn list, however, is left to the
discretion of the competent authority, based on
merits of each case."

In this connection, Tespondents beg to state
that the applicant could have applied for out of turn
allotment of the quarter to Station Superintendent/Station
Manager, New Bongaigaon, who is the authority maintaingng
the priority register for allotment of quarter of his
department at New Bongaigaon. It appears all his repre-
sentations were directed to the wrong places, perhaps due
to wrong advice. Complainimt made to the higher authorities
just for the,sake of complaint, instecad of approaching the
proper local authorities, did not help the cause of the

applicant.
Under the circumstances and in

view of the position explained
above, the respondents beg to
state that the application has

Central Administrative Tribunal
sy

1
4
3
i

no merit end deserves to be dis-
missed with costs.
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VERIFICATION -
1, Shrl,zt\ek é‘w é"é;n/of /4‘ @rady GW 6:‘((‘%
aged about vears,at present working as A#%7&LM%V,

_u__nm*““,N.F.Rallway, do hereby solemnly verify and ‘affirm
that the statements made in paragraphs 1 to 6 are true to
the best of my knowledge and derived from records which'I
believe to be true and the rest are my humble submissions
before the Hon'ble Tribunal.

And T sign this verification on this the |

day of August,2009.

Signature -
- zege wifhs afas1d

. Divisione! Personnel Officer
Designation. ge et W, T firan
Central Administrative Tribunz’: N. F. Bailway, Rangiya
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“Office of the
DRM (P) RNY
—— - ) 'Dtd. 06-11-08

- \‘h' ] Y lx | f l“l\l h}’.{‘:k?"‘
'%’:""'.*"r*Hedd T N C/ NBQ

C Thiroughs -C¥M NBQ

" Sub: - Refund of penal rent agamst Rly.Qtr.No. 112/8 type Il at BG colony/NBQ
Rel: - \our appllcatlon dated 20" Oc/08.

Tt e,

ln refere,hce to your application dated crted above thls IS to mform you that
= r 'Magiér circufar NG, Z9tRevised) RBE No. 35/2007 endorsed Rly, Bd's letter
“No. E (GY 2006 QR 'T-6"(Master-circular) dated 20-4-07 circulated’ vide GM (P)
MLG s letter No. E/9/0-4 Pt. VI(C) dated 24-07-07 against-Para 11.0 on expiry
... of the permissible. pertod for retention of Railway quarter, the all otment of quarter
i the~Tame ~of-the- employee at the old station -will be deemed to-have been
termm-at‘.' T tomatlcally Retention of Quarter by the employee after expiry of the

S : 3 vill..be, .treated. as unauthorized., During - “‘the period- of
occupatron ¢_employee would be requ1red to pay: damage rate -of

unauthor

rent in respett of Rallwav ouarter Realisation of damage rate of rent should not :
be pended.on. the grourd that the employee has appealed for regularization of the ‘

. excees perlod of retentlon )

i e Vlew._@f thesabove the: damage rate of rent recovered from your salary for
_unauthorlzed retentlon of the 'Railway quarter beyond permxssrble perlod is not
ur egular Moreover the questlon for refund of damage rate of rent. deducted from
vour salary for unauthorized retention of Rly Qtr. does not arlse

Please also note that you have to vacate the quarter and apply as a fresh )

“Ey candidate for allotment of quarter.

(B.C. Blsw,asl) i
APQ/II/RNY
For DRM (P) RN‘_Y’

Copy to: = Sr. DOM/RNY for kind information please. N b
‘For DRM (\g RNY

2, 4

o oy m-sm (fam e -
4%, Personae) Officer (Legat €mn. o 1 98 mig 2009
"m R, wifesaia, qamr- 73, . Ho 09
Ceilmar Welisaes, Q.--uu e ) v .

- Guwanhall Bench
GV )
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GOVERNMENT-OF INDIA )
MINITSRY OF RAILWAYS

—e— - (RAILWAY BOARD) ..

Master Circular-NOA%Reﬁsed) '
R.B.E. NO. 35/2007

'NO. E(G)2006 QR 1-6 (MASTER CIRCULAR)  New Delhi, dated 20. 4. 07

‘The General Managers,

) - All Indian Railways and

"Production Ginifs & others.

Sub.; :Allo'tm'ent of Railway Ouarigrs and reten'tio.ri ther’epf.

. Master Circular No. 49.on “ALLOTMENT OF. QUARTERS AND

.:'-:‘,,:A&ETE;_I\'{TION THEREOF”, a compilation of instructions on the subject was last

~biouglit.out and circulited vide Railway Board’s letter No. E(G)92 QR1-20 dated

19/1/93. Since then the various provisions of instructions. have undecgone major

. "changes and some new provisions have also been infroduced. With the objective

L0

10, bring about all the current basic instructions at one place, the Master Circular

has:been updated by incorporating the modifications/additions to the instructions -
:,rgyi_s:ed‘ Master Clrcular The revised Master Circular is as under: - Lo

g "u_arters :

_Classification of staff as “essential and 'non-ess‘entia!” for allotment of

.1~ One of the benefits to -which Railway employees- are entitled to is
provision/allotment. of residential accommodation at the place of posting, on
payment of a standard rent which is at subsidised rates. )

For the purpose of allotment of quarters, Railway staff are categorized into

wo categories, i.e., essential and non-essential. Separate pools of allotment are

maintained for essentiz] and non-essential statf. As the local conditions vary,
Railway Board have not laid down any rules/instructions for unitorm application
and the actual classification as per local conditions has been left to the discretion
of Zonal Railway Administrations. '

1 | Central Administrative Trime vl
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120 o Of the Guarters g api
“Quarterg shoulq bc.znammim‘d for the rgg
L a ROO! shoylg be Proportionase .
. runnzrg esscg_lml.Asf.aﬁi-----AI»lotrncnt of

UNg staff e 3gainst pop,.
Lany Guarter tha p,; S ve
b“el-made* to « Staff . only

Iy

I'U]U)g"

] vacant in thjg Pool wijj
Iuj ¥ 0N his/her turn ag per the S€parate Pn'or.ity'
€gister, Mamntaineq f, this PUrpose ‘
(Ret: No E(G)69QRI—1 S dateq 30- 10-76)
13 - The‘quaz'ters of the loco TUnaing staft Pool, an .
only to the loco MUnging spyfr

iation, $houid pe allotted

dated 20-8480) :

(Ref: Ny, E(G)79 QR1-32

- S
E&iﬁfkiﬁeﬂt of varjous |
e in Pay scaleg, the
1a] to o less thap
In pay S'céJes; the Type-ii1
al to op less thay
0 which is €quaj
7
he p Y Scales Lype-1y
11
Type-1y
(®) a4l SCnior Seqle Officers drawing , Type-1v
Salary [egg than Rs | 2,000- '

All Senior Scale Otticers drawine
Rs. 12,000,

g pay of Type-vy
O " more and all .
JAG/S G/SAG Officer
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Note-l: + No° existing Type-

_transferred from. Non-gazetted- pool to
because the number of G
quarters in accordance with

L etalvaan .
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voup “C’ staff

i ’.A.s{-r:«wmwmv.v-n‘w

IV or :other t.yp'e’ of ‘quarters. will be
Gazetted pool merely

eligible for such

the above instructions, happens 1o

he legs-than the number cf available quarters.

Note-ll = Employees in old pay scale
' scale Rs.4000-6000) who have 2
quarters in terns of earlier

the Type-111 quarters. Howe

nmdc as per entitlements in this letier.

of Rs.1320-2040- (Rewsed pay
iready been allotied Type- -1
orders dated 24/7/89 may retain
ver, all new allotment should te

(Rcf No. 98/L\/IB/ 10/67 dated 10/ 1/2000)

0 ANANNN

0" Enm

.f:(?igifggbry of stafl
R - - - —Second Fxreman

"Asstt Guard/Brakcman Sr. Second
Fireman, rirst Fireman, Diesel

.AbScl Ele cmc Asstt.

"q
hreman Sr ‘Diesel  Asstt., Sr.

F 1ectnc Asstt Shumer

Goods Guard

e '.'%r Goods Gudrd Passenger Guard,
- Sr. Shunter, Goods Driver

Sr. Passengec Guard, Mail/f:xpress
Guard, Sr. Goods Driver, Passenger
Driver/Motorman (Passenger Trains
and EMU Service)

Sy.Passenger Driver/Seo Motormail
(Passenger  Trains  and EMU
Service), N« xi(/}"‘vprl”\‘% Driver

%g;}éﬁé/ﬂ (Mail/Lxpress/Superines train)
%/f@f?.

Sy ST A AL 4 B [N A I

Pl .
. pestonn! ©ficer (Tats’

mﬁtm o2 ‘EYT

ow-r

.p
m it
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' ev:sed pay

scale (in Rs )

2750-4400.
3050-4590:

4000-6000
4500-7000 |
5000-8000

5500-9000
6000-9800

1IN0

No.98/LMB/10/62 daied 21-5- -2009)

lement/allotmenf for staff quarters to the. runmng staff

Enntlement

C_T.Y_P_l
-Type-II

' Type-'Il

} T.yped'II ‘

| Type-1lI
“Type-dl

Type-1V

Type-IY
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*.4. 0 : “Rules- nggrdmg allotment of Railway quarters to husuand and wife, -
R p:sted atthe sa.ne station

v ‘Allotment ol quarters to gazetted and . non- c'azetted staff where two
employees ‘of ‘epposite sexes in occupation of two. separate quarters at the same
station, aliotted Lmder normal rules, ndrry one another, shall be regulated as

under -

(a)  No Railway employee (Gazetted or non-Gazetied), shall be allotted a
~ Railway quarter if the SpOLlSL'h'iS already been allotted a quarter at the same
station, unless such quarter is surrendered. This will, however, not apply

where the husband and wife are residing separately in pursuance of an order

..of judxcxal beparatlon made by any court.

'Whe: two employees in oc\,upanon of separate quaners at the same. station y
lotted - undcr Raxlway Rules, marry one another, they shall, within one:
. month of the mamage sun"ender one of the residences.

Where two cmployees (husband and wxfe) are in occupation of separate
idences at. the same -station, one allotted under Railway Rules and
“anothér from a différent pool on account of the allottee being an employee
“of another Government Department, any one of them shall surrender his/her
4 rcslapn_u, within one montih ot the marriage. '

Af.a .remdence 1s pot surrendered as requm:d under (b) or (¢) above, the
ofment of the Railway residence siall be deemed to have been cancelled |

the e:iplry of such penod

- (e) oln ithe evcnt of elther of the two cmploycab (husband & w:te) being -
A transferred to another station, he/she (as the case may be), shall be entitled !

for allotment of Railway quarter under the relevant rules

{ o (Ref No.E(G) 73 QR 1-44 dated 2.7.1974

(f)  Wife/husband: of an employee sent on deputation could be considered for
allotinent of the same quarier, already allotied to one of the spouse, if
she/he was otherwise eligible in the normai course taking her/his date of
registration  for  quurter  from the  date of  bher/his

appointeent/iransfer/posting at & particular station.
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6 Fnr fgé'kanjng_th'je__njlgn_bgg of quarters in place or unit, 50 should be the toial
. _..number of type I & II quarters taken togetiier in that place or unit;

5

. 87  Reservation percentage will be applied separately 1o Type F'& Type 1]
‘quarters; -

3.8 . Waiting lists have to be prepared veparately {or cach type of quarters

(Ret: No.99-E(SCTII/21/1 dated 25.6.99)

.of turn allotment, wherever concede
ate. of registration in the out of turn register to be maj
o _ ‘Placing of an employee in the out of turm list, howev
____ﬁ,;@éilonifog the competent authority, based on merits of each case,

(Ref: No. E(G)66 QR1-21 dated 12-10-66)

¢d em loyees

B
d

4 ‘::Requegt.é':‘-f;dm the gandj¢§ippcd persons appointed_dn the Railwayé under
emes should also be entertained for registration in the out of ‘tuen

merits of each case, with due regard to the degree of their

6.3 Ad—hoq alletment on medic

. . ' ’ ot o' ,((A A
al grounds of heart ailment ete IR A
—— — K “",“ ’

. . , " . . G, -’
Heart ailment, ‘having the following Symptois, should be included for ad-
hoo zllotment on medical grounds. Thc concession should, however, be restricted
to seif ailment only, as indicated beioy -

“Heart ailment having SYmpioms of Lirade i and Grade IV which includes -
| serious disabitities ik A and 1Y o congesied Cardiae
\ b R T U e .. N s o
|

R

it Uisde i)

O F T

i SIS T Ui gy

disability. 0«1{)’
© (Ref: No. E(G)66 QR 121 dateq 12,101 966) ‘ 2

 Sentral Ad ministrative “s"iﬂ:of-,u‘yaiv, ;
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=50 Allofreat of Railway quarters - Reservation for SCs/STs

3.1 Reservation of 10% in respect of Type [ and Type II Railway quarters

should be made in favour of SC/S T empioyees in ali the arcas where .the number

of quarters is 50 or more. It is further desired thai representative of SC/ST

employees who have been duly recommended by the SC/ST Railway Employees

Association should also be included in the housing allotment committee in all the
© places wherever it exists.

| (Ref: No.82-E(SCT)26/2 dated 27.9.83 and
» - No. 2002-E(SCTII21/1 dated 20/11/2002)

'5‘2' Rescrvatmn in a]lotmmt of qudners wxl! apply only in non-essentl.il
, categones ~

5.3  The rcservatxon is made against thc totai number of quartcrs at a station and

R *"not““agamst the number of quarters -in 2 partscular pool. wherc the number of

quarters is less: than 50.

S. 4 Two waiting lists are.to be maintained, one general waiting list and another
specxal waiting list of bC/SI“ Railway employees for allotment against 10% quo’(a
" " in'Type L and 1l and 5% in Type Il and IV. The SC/ST employees who- are senior
o 'enou;h and are covered in gerieral waiting list in their turn will be given allotment
from the general pool quota. - The' special list ‘will be operated only if the
accommodatlon provxded on the general list hlls short of this perccntaoe

(Ref: T\Io (%CT)I/’? /1 dated 22.8. 86)

5.5  The reserved guota is exclusively Tebbr\/f‘d quota for SC/STs and ailotments
made to SC/STs from the general list is not countable towards the reserved quota
which has to.be filled by allotment to SC/ST employees who are not covered
against .the general (unreserved) points of the roster within. the vacancies of
quarters to be filled up at a particular point of time. In other words, SC/ST
employees allotted Railway quarters on their own service length seniority in the
general list are not to be adjusted against reserved quota.

el Np, 970902278 dated 9.10.97)
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_Amhfu‘_allotmgnt._,on.,other maedical grounds

‘)~ ith rcgard to ehmbxlmf for ad-hoc allotment on othér meau.al grounds
suct as Pulmonary T.B. and Cancer, illness of parents anc i zimbers of the
family should be exctuded, only the illness ol the Government scrvant himself
and. or members of his/er family i.e. wife/husband and the children, should alone

tie considered for the concession of ad-hoc allotment on these two grounds.
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6.5- Existing 5% reservation of vacancies in general pcoJ for ad- hoc allotmem |

a medical grounds and physwal handicap would uontmue

_(RQ‘f:No. E(G) 85 QR 1/8 dated 5.6.1986)

Out-of turn allotment.~ father to son /dau htér/degéndent

Requests from ellgxble dcpendents/speolﬁsd rela.txons of retired Railway

" employgss; and of' deceased * Railway employees who . are. appomted on

-'f"‘<.o~npassxonate grounds, may be considered by the competent authority only in

cases where the compassionate  appointments have: been made within the

p tscribed pcnod 'of 24 months. " In case, the compassionate appointee - had
. .'re.nanned in occupation of the Raiiway accommodation unauthorisedly beyond the
vermitted -period, that in- xtself would  not confer any right in. favoor of :the

¢ mpasswnate appomtee i’ ‘the matter of regulanaanon of sthe Railway:
cuommodatnon in his /her name: Further, the Railway Administration should also

wards of retired /deceased employees and their scope is (0 be coafined only to

initiate- eviction  proceedings soon after the prescribed perxod for ritention” of
- accommodation is over. The special dispensation allowed in favour of the eligible:

such’ of the wards as are regular employees.. Thus the casual lubour and the . <~

substitutes with or without temporary s L.tuu arv excluded from the:r scopc The
lcquwts are to be considered as under : ‘

(a) ~ When a Railwdy empioyce who has heen allotted railway accommodation
retires from service or dies while in service, histher son, daughter
(unmarried/married), wife, husband or father may be allotred railway

~ accommodation on out of turn basis provided that the said relation was ¢
Railway employee eligible for railway accommodation and had been

sharing accommodation with the retiring or deceased railway employee for -

aN !vast six months pcfnm the date of retirernent or death and had not
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residence of that type or higher type. In other cases, a residence of the

-entitled-type-oratype fékt below is to be allotted.
Requests for out of turn allotment of Ratlway accommodation from the
eligibiz dependents/specified ezt of Jevgased Railway employees who -
are appointed on compassionate grounds may be considered for allotment
of Railway quarter of one type below the entitlement of the deceased
Raijway employee, minimum being Type-1 and restricting the allotment
upto Type-IV failing which Type-IV Spl or the entitled category of
accommodation to the . compassionate appointee, whichever is higher,
subject to fulfilling the laid down conditions. This will be applicable to all

- Group’A, B, C & D Railway employees. » g S

r

-..-Provided that in case-where the retiring employee, including those who take

- voluntary retirement, or any member of his farrily, owns a house in the
place of his/her posting, the specified relatimw{'ill “niot be eligible for
- “allotment of railway quarter on out of turn basis. A

). In. case of appointment on compassicnate’ grounds, Railway

" accommodation . may be ‘regularised where such appointee possessing
* :minimum educational qualification undergoes induction training provided-
other conditions regarding eligibility etc. are fultilled. {t is, however,
clarified that such an allotment shall be purely temporary, and on ad-Hoc
basis, - provided such induction- training is regularised as  regular
#: ,appointrent in-due course,. In case the trainee employee fails to qualify in |

. the fingl examination and ~i's.'s_.ubscquentiy discharged. from service, his/her

.~ allotment of quarter shall be cancelled.

N

R A In' the event,” a quarter belonging 1o a particular “pool is aliotted to the
eligible dependent ‘of an employee on out of turn basis on retirement/death of an
-employee who was having a quarter in another poo!, thereby causing a shortfall in

the quota of quarter in @;ﬁ‘ql,_}hc deficiency so r;aus.é@j in that pool of quarters

should-be made good at the“ea iest available opportunity, in order that the balance
is restored at the earliest. ; ,

Note :

Orders regarding non-drawal of house rent allsrwance are appiicabie only in
cases where the dependent is wirpicyed jin the station where the Railway -

- H saam nl L 5 T . .o
empioves nas been allotted Railvwiy socommoaaarion

4
7
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"The concession of ad-hoc allotment would not be available in the case of 2
= -dcpcnde_nt——wh&—seeures‘----employmen't in the Railway. aﬁer the date of
retirement of parent or during the period of re-employment.

be regularised in the case of eligible

Ture “A° accommodation may _ :
ee is cligible for Type ‘B or

dependent on his request, cven if, the employ
hisher type of accommodation. :

The concession of ad-hoc aliotment to the eligible dependent would not be
available in case any other dependent is’ already in occupation of

Government accommodatien.

13

—
=

Z

. (v) . “Ad-hoc allotment of lower type of accommodation has to be restricted 1o
. .. . the same drea or ‘adjoining area where retired efnpioyee is having the
Do T ad mmodation, However, licenise fee/damage rent will have to be paid by
= ' . the- fetired- employee as per relevant rules/extant instructions if there is
= .deldy ‘in..allotment. of alternative accommodation‘-due to-restriction . of
" “gligtment of such colony. | ' o S

Ay, ogeegel

b

e Y

~eedyi)... The date of regularisation should be from the date of‘c(:ancellationjin;éé:‘;'é.'
.- the.eligible dependent is already in Railway service -and.is entitled for
“regularisation. ' ' o ‘

. (vii) Where arrears are due from retired Railway employee, a statement:
Ao DU . -indicating arrears.due, should be: furnished to the dependent and he should
T 7. beasked to furnish documentary evidence/certificate regarding payment of

' " licenice fee/damages trom the office where the: retired employee was
“working during the period in case recovery has already been made, -and if

. " not he should be asked to make payment of the amount. This should be a
- condition of ad-hoc allotment and should - be' made clear “in' the letter:
sanctioning ad-hoc allotment. ' ' - ‘
The said employee, who has been sharing accommodation with.the retiring or

deceased employee, is not eligible for HRA. It should be ensured that no out of
iun allotment of accommaddation is made to such employee, in ¢ase he/she has

W been drawing HRA- by 'suppressing the fact that he/she was- sharing the
%/ accommodation allotted to his’her father/son/hushand/wife.

S (Ref No. E(G))$8 QR -3 duted 21.6.90
et { o B(G)66 OR1-1t dated 25.6.66
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E(G)91 QRI-10 dated 4.12.92
E(G)98 QRI-11 dated 17.8.99 -
T UUE(G)85 QRI-14 dated 18/8/86

E(G)2006 QR1-14(B} dated 20/11/2006)

7.0 Allotment of Raiiway OQuarter t0 TA Persosnel

7.1 Al the Railway personnel serving in the Rzilway Engineers Group Units
(TA) should be treated as essential staff for the purpose of allotment of Railway

aucommoddtmn

(Ref: E(ML)74 ML3-34 dt. 6/6/74)

- 2 From amongst the unhoused TA personnel, some of the smaner employees o

who show Ieadershjp and enthusiasm in TA may be given preference over other
TA personnel in allotment of quarters out of turn. _Such allotments, however,

should not exceed 10% of the unhoused TA personnel aub,ect to minimum of 5 at -

blgger stations.

7.3... In assessmg the ehglblhty/suxtablhty of such out of tumn allotments the
recommendation of the commanding officer of the TA u.ms should be treated as

final.

" (Ref: No. E(G)96 QR1-42 dated 3.11.97)

8.0 -~ Misuse of Railway accommodatios

/8.1 Railway accommodation allotted to a Railway servant is mieant only for
his/her bona-fide use and cannot be used for any purpose other than residence. In
order to prevent misuse of Railway accommodation in any manper, a clear
provision to this effect should invariably be made in quarter allotment letters
issued to Railway scrvants. The provision should also clearly specify that any
violation in this respect would résult in cancellation of allotment of the
accommodation besides initiation of disciplinary action under Railway Servants

D& A Rules.

fowil oL BIGHZ002 QRI1-3 di 2601720072,
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" 82.. Suberule (1) of Rule 15 of Railway Services {Conduct) Rules provides that
o Railway servant shall, except wi

=m0 ony other employment. -Also, in terms of
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" engage directly or indirectly in any trade or business, or negotiate for, or undertake
nv other sub-rule (3) of Rule 15 of Railway

Services (Conduct) Rules, a Railway servant is required to report to the

Government if any member of his family is engaged in & trade or business or Owns
B or manages an insurance agency or commission agency. For the purpose of these
<ub-rules. “Government” means the Railway Board in the case of all gazetted and

non-gazetied staft in the Railways.

Instances have come (0 notice wherein commercial activities are carried on
from the Railway quarters allotted to Railway servants for residential purposes. In
ctions have already been issued under Board's letter No.

- this—conmnection - instruc

v Uilww

iy  E(G)2002:QR1-3 dated 29-4-2002 (RBE No.54/2002) clarifying, inter alia, that
' Railway accommodation allotted to a Railway servant is meant only for his/her

bona-fide us¢ and cannot be used for any purpose’ other than residence. Hence,
when.-a Tequest is’ received from a Railway servant “seeking sanction of the,
_govemment under sub-rule. (1) of Rule 15 or when an intimation is given by
him/her regarding business/commersial activity- by .any- member of his/her family

T yRder sub-rule (3) of Rule 15, he/she should also indicate the address from which -

- (hesactivity will be conducted. It should be ensured that such activity is net being
conducted  and/or will not be conducted from the " Government/Railway
accommodation. An undertaking to this effect may also be obtained from the

- .Railway. servant concerned and enclosed with the proposal being sent to Railway
‘ ‘Boa :ﬁ:i_rth'ér‘.néé;:s'sary,action.', B ‘ '

7 (Ref: No. E(D&A)2000/GS/1-8 dated 392002

oL 9.0 j:Subalettnng and vacation of Railwav'accom;nodaﬁon

o ,

9.1. Save as otherwise provided in any other law for the time being in force, no
Railway servant shall sublet, lease or otherwise allow occupation by any other
« person of Government accommodation which has been allotted to him.

(S

» As soon as the charges of sub-letiing are-established by the peol holder. the
:.f £ ment of quarter will be cancelled and the disciplinary authority shall initiate .
¥ & . disciplinary proceedirgs azainst the railivay servant concerned. In such cases, the
3 Compelent Authority may consider placing the delinquent Railway servant under

suspension also. [t may aiso te ensurcd that chargesheets are issued immediately

é ¢! ;  1ncases where employees are likely 1o redre shoitly or where they have already
, § .. retired. since such cases are dikely Lo become fime barred foc iniiiaiion of
13¢° :
»
L

S Bermm. Me,gs ... ANOAGs * ., ‘
- .

th the previous sanction of the Governmerit .

Ry




disciplinary proceedings by virtue

T

of the misconduct being more than four years
=9 3=A—Railway servant shall, “affer the canceliation of his.
--Government accommodation vacate the same within tie time-
‘the allotting authority.
(Ref. Rule i3A of Railway Services

allotment of
Board’s letter No.
9.4

limit prescribed by

(Conduct) Rules, 1966 read with

E(D&AYR GS 1-] dt.19.6.98)

The Estate Officers/Allotment Authorities o

carry out checks/inspections every $ix months

occupied by the allotice Railway servants on]
 contravention of the extant instructions,

n the Railways, etc.. should
0 cnsure that the houses are
y and are not sublet to outsiders in
- (Ref: No. E(G)86 QR 1-6 dt. 30.9.1986)

' ';o__;.;Rgt"é'gi't’ion:'- of* Réilway‘ ' quarters by

R 10

T rétireignt, etc,

(a)

Railway employees on transfer.,
PEFEJEBEMT?M}!&:':_ |

A Railway employee on transfer from one station
necessitates change of residence,

. -accommodation at the former stati
_ on payment of normal rent or singl

to another which

may be permitted to retain the railway

on. of posting for a period of two months

, : ¢ flat rate of licence fee/rent. On request

by ‘the employees, on . educational or sickness account, '

_ retention of railway accommodation may bz cxte,

! - of six months on payment of sp
licence fee/ rent. Further
granted on educationa

the period of
nded for a_further. period
ecial licence fee, i.e. double the flat rate of
extension beyond the aforesaid
I ground onl
on payment of special licence fee
Beyond thé permitted/permissibie Hinits,
be

y to cover the current academ;;
-allowed:-on any.:: ground w

period may be
> session
representation’ oir this | score  shall be

however, no further extension will
hatsoever.
beyond the:permitted: period, immed

Therefore, no request or
entertained.
the allotment, declare e secupauon
proceedings, charging damag

For ail occupations
iate action should be taken 1o cance!
a&s unatithorised and

e rent fur the overasiay.

initiate eviction
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{b) = Where the request made for retention of Railway. quarter. is on grounds of
sickness of self or a dependent member of the family of the railway
‘employee, he will be required to procuce the requisite Medical Certificate

from the authorized Railway Medical Officer for the purpose. R

" n the cases where the employee Of his/her family member etc. is receiving

L ©
of medicines like Homoepathy, Ayurved,

v reatment from other streams
T " Unani; etc: and the empioyee wishes Lo avall retention of Railway guarter
AR .O‘fi;{i%{gfisffgr/;rétifemént"‘etc. on medical grounds (subject to eligibility as per : g
& o ipolicy: instructions), he may apply: in writing to the concerned Railway :
Mo e ulE M,ggigaL;,ngﬁggr requesting for a. Medical Certificate with. details of ' }
o e i e éw;Si_'é_:;kﬁ’es,_,jgnd;.'subj'ect,himself/hcrself for medical examination. The Railway lf
Medical ' !

Medical Officer on examination of the sick person may issu¢
RN O/ ate with his rqcommendations, if any, as per his/ber assessment.

SRS event of transfer, -during the mid-sc'hool/éoll_ége'académié session,
 the permission. to be granted by the competent authority for retention of ’
"Raifway accommodation in terms of item (a) above “will be subject 10 ' :
isction of the 'nec'ev_ss_aryCertiﬁcat'es'from'the concerned school/college

tﬁéf:c'ér‘i(:érgl_ed‘.'l{ailway employee. I ‘ "

. (ReENo E(G)2000 QR1-21 dt. 16001 S i
o . 7 No. E(G)2002 QRI-7dt13/11/2002) - ‘
N . 10.2' Spe_cial _prq‘vision in respect of -em'movées transferred tb N.F. RiiiIWaL-"

(a) A Railway employee who has all india transfer lability or’ in the exigencies

of public service, . is- posted on ranster to the N.F.:Railway, will be

.pcrmitted to retain raiiway accommodation allotted to him/her at the last
W station of his/her posting, on pyment of norma! renvsingle flat rate of
/ licence fee/rent upto 30.06.2008 or till revised orders are issued, whicheve

3/0,;&[07 is carlier.
~
. ““ [ ) b I - .
ey T o (Ref: No. FI(12003 OR!L-3 dt 1°2/9/2005)
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o
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(c)

the railway quarter at the last station of his‘har Posting.” Such 2 cetific
will also have to be fumished at the time o1 seekin g retention.

If no such certificate is received by 31" January and 31 July every year

@

o

. Tetaining Railway_quarter at the previong place of posiing and op
- completion

TESpECtively,; the quarter controlling authority may cance] the allotment of
the quarter in question, , '

‘The request for retention of entitled accommodation should be received
within a period of one month from the date ofrelinqu_ishing of charge at the
 last station of posting.

(Ref: No. E(G)g8 QR1-17 dated 171 1.99)

Such officers/staff Who by virtue of ihe aforesaid nstructiong have been

™y
A

of their tenure at N F Railway are posted fo a place other than
the previous place of posting (i.e. where they have been retaining the

g quarter), they will be eligible for permission to retajn Railway quarter under -
their occupation as admissible in the case of pPermanent transfer. In other

words,' for the purpose of retention of quarter, the cases of such employees

accommodation at. the previous place of posting as permissible under-the
relevant instructions and during the period ot such authorised retention of ‘
Railway -accomimodation, “the officer/staff” js again  transferred’ to
N.F.Railway in that case the place where (he smployee is in authorised
retention of Railway accommodation in terms of the permission granted in

his/her favour. by the Competent authority may be taken as the ¥previous

place of posting” for the purpose of retention of Railway accommodation
provided that the concerned employee has not peer, allotted any regylar
accommodation at the new place of posting.  These nstructions shajl also

apply to cases where retention of quarter is/had been permitted under any

other general or specific order o Fihe Ministry of Railways.

[involving change of residence has been permitted to retain the Railway

(Ref: No. E{(G)200 QR1-19 duted 4-1 (-2001)



"'10.3 'Spetiat provision_in respect of Northers Railway employess posted in

o ,*T?V‘ewﬂx')ei'ni/"ﬁeihi"'area"on'tranSfer to the Railway Board’s Office.

| “ - “Aneiployée of the Northern Railway posied to Ministry of Railways

*r

(Railway Board) at New Delhi/Delhi area may be permi

retention for another two-months

normai rent/flat rate of iicence fee/rent. Further
ds of sducation of children

on the grounds of sickness or for 4 moaths on the grouu
may be allowed subject to fulfilment of conditions in regard to production of
certificate from the medical/school/college authorities. This wiil be subject to -

(a) -~ that the ¢mployee on transfer to Board’s - office immediately applies tor
;;—ngnggntfoﬁzeencral- Pool.accommodation, and .. -

. (b) .- that when an allotment is made by the Directorate of Estates the employee

= permissible period.
T U(RefE(G)8S QRIS dated 45/1/90)

104 O transfer 'tof the same electrified suburban arez

- An emplqyee posted at a station in the electrified suburban area of a

- Railway:may on transfer to another station in the same electrified suburban arca,

be permitted to, retain.. . . A
-n_‘?:!_'ff’{?r t/‘ﬂ.gt_j‘;fa'téof licence fee/rent provided: =

i(a) theR
Lo " employee can_conveniently commme't}odx'the,f(mner“fsfation to the new
- station for performance of duty without loss of efficiency; and

(b)  the employee is not required to reside in an earmarked Railway quarter.

(Ref: E(()8S QRI-9 dated 15/1/90)

10.5 Retention of Railway accommedation by the Railway. Audit staff.

et e o
/ Since the staft’ of Railway Audit Depariment also encounter the. saine
OTV' %imcu‘.tics of dislocation oa transfer from one pluace to another and have to apply
()S(ﬂq: , the same Quarter Controlling  Authoritiss for allotment of Railway

ps
@ -
- - et (Le“\ Ce .
9(}“(: ) ..,a:\--m"‘ . S

-t
ar®

Ay ARS8 deaes e

tted to retain the.Northern. ..
Railway quarter at New Dethi/Delhi area for a period of 4 months on payment of .

‘to, retain. the' Railway quarters. at the former station on payment of

the:Railway adminisiration is satisfied and certifies ‘that the concernzsd

| R g o L P e N
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‘dccepts ‘the- allotment and moves to the ‘accommodation within “the **
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“accommodation, as ihe Raxlwav employees, staff of Railway Andit Department
-may -be extended similar facilities for retention of Railway-accommodation in the

event’ of - transfer - necessitating change of residence as extended o Railway

:—,ff—-—mempleyeefy—as——per——pam ~1-of ~Board’s

letter No. E{G)2000 QRI- -23 dated

I/6/2001(para 10.1 of this Master Circular) . Accordingly, the following provision
is-added as- Ttern (d) under para 1 of Board’s letter No, E(G)2000 QR1-23 dated
1/6/'7001 and may be deemed to be part of the instrictions from that date:

*(d) 'Ihebe instructions will alse be applicable to the unoloyecx of Ra;lwav
Audit  Department i ailor.mcm and  occupation  of  Railway

accommodation.”

(Ref: b(G;ZOOJ QRI-13 dated 6/7/2006)

10 6———Ret‘=nt*o.. of ‘\a.!wsj'~q;zarters DY appreRiices.

- ﬁom
appre

A servmg ernployee who is selected as an appreutlce either depamnentally,
..or through the. R.R.B. may be allowed to retain the Railway quarters at the station
-where - he/she proceeds on training, dmng the period of" his/her

ntlceshlp

Note:

)

V)

All transfers should be treated as permanent transfers unless the orders of
: tr:msfer themselves spemﬁca!ly mdxcate Lhat the trdnsters are "temporary”

‘requxrcd to be paxd by the house owning employees in terms of the Ministry

f -of Raxiway s letter No. E(G) 77 QR 1-53 dated 11.7.1984 and E(G)87 QR
121 dated 18.3. 1988 o :

A m'cmbér'of fami!y means husband or wife, as the case may be , and
child/children ouly. Dependent relatives such as widow mother, dependent
brother or sistcr are not to be included for the purpose of these concessions.

The current scademic session refers o annual academic course ending with
annual examination plus fifteen days and not till the resuits thereof are
announced. It does not also mean the totai duration of any course of ~;iudy'
for example, in respect of three years degree course, the cumrent academic
session means first or second or third year of the course, as the case may
be, and not the total three years.

-'In the case of house ownmg employeﬂs thc normal rent means the ‘rent -

. ta, .
a 1.

.
. .

4!'
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An employee will have o Sarnish proper certiticates from the recognised
—imstitution-Eertificates for attendin g any part-time coursé or any course not
‘recognised by the Education Department of the state is not acceptable for:

‘the purpose of retention of Railway quarter on educational ground.

e In case an employee requests for retention of quarter on the ground of
sickness of self or a family member and also on account of education of a
child/children, the permissible periods for retention” of quarter on the
ground of sickness and/or education will run concurrently. and not in.
separate spells. : " ST el

 (Ref: E(G)85 QRI-9 dated 15/1/90 &

» E(G)2006 QRI-14(A) dated 20/11/2006)
N -
I - o
' 10.7  Temporary transfer :
(a) Durmg 'tihe entire period of “temporary” transfer an eiﬁpléyee may be
e o 2 DRIt 0. retain the quarter at former place of posting on payment of

normalﬁrent/ﬂatrateof licence fee/rent. Temporary' transfer should not,
~ -+ however, be ordered for a period of more than four months unless. there are -
_pressing circumstances. . :

(b) - .Tempor_ary transfers. of non-gazetted employees’ initially for a period in
o excess of four months or by extension of the temporary transfer for periods
o éggrégadpg"more than four months should be. ordered personally by an
' "authority not lower than the Divisional Railway Manager. In respect of
~ - Gazetted employees, such temporary transfers should“be ordered with the
. approval of the General Manager. - o

() In cases where temporary transfer is converted into permanent one, the
Railway employee may be allowed (o retain the Railway accommodation at
the old duty station for further period as adraissible on permanent transfer
-On payment of rent as prescribed therefor, from the date on which the.
employee is informed of the permanent transfer. This period will be over
and above- the ‘period already allowed o the cmployee on temporary
transfer.

vd) - The Railway Adminisirations shouid roview ail cases of temporary transfer
well before expiry of the period of tour mantis of temporary transfer and

r' decide whether the temporary transter ajready ordered should continue to
% be temporary or be converted into a permanent one. to ensure that in the
el
L
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 total period of etention of Railway quarters o payment of normal rent flat
'~ . rate of licence fee/ rent is normally restricted to a period of six months. Y %

e

ETLTT '?ﬁérr@f*‘hénfﬂanate"of licerice fee / rent will ot apply.

T If7an employee alreadv on temporary transfer to a station is again .
- transferred to yet another station either on tempGrary or on permanent basis, the \\\
permissible period of retention of Railway quarters as applicable in the case of
temporary or permanent wansfer will count from the date of transfer of ihe
employee from the station concemed, for the purpose of retention of quarter at the
original station. In the case of permanent transfer of an emplovee to another
station from the station where she/he was on temporary transfer, the limit of six
months as in para 10.7(d) above, for retention of quarters at the original station on

ey

CEEE T (Ref B(G)85 QRI-O dated 15/1/90)

‘ 108 S‘ rplus staff

Railway ‘e‘mployeés rendered surplus and posted al a new station be allowed
e ten or_i-;b_flRai-lway, accommodation alrcady allotted to them at their respective
.. previous:places of posting on normal rent for a pericd of 3 years.or till allotment
of Railway quarter at the new place of posting whichever is earlier. The period of
3 years shall count from the date of issue of transfer orders. '

© (Ref: No. E(G)2003 QR1-18 dt.8/9/2004)

Railvﬁ'ay 'iomcerslétaff on degutaﬁon’ under Central Staffing Scheme *
'vvfénd;,to cher»ofﬁ'ces eligible for allotment of sccommodation from
General Pool. .

" (a)  Railway officers/staft ~ proceeding  on dgp't.natimj to  Central™
Ministries/Departments including UPSC, CVC and other ceniral crgaaizations ™
which are cligible for allotment of accommodation from. General Pool by -
Directorate of Estates would be governed by instructions governing. retention of
Railway quarter in the cas¢ of permanent transfer, e, para 1 of letter No.

E(G)2000 QR1-23 dated 1/6/2001 (para 10.1 of this Master circular).

The carlier provision contained in para 4 of letter No. E{((G)2000 QR1-23.

dated 1/6/2001, 14/2/2002 and ietter No. E(G)2003 QR1-19 dated 19/4/2004 have
Vy dated 20/11/2606.

netructions dated E(G)2006 QRI1-14(2

been superceded vide |

(Ref Neo FIO006 OR1-14(A) dated I0/11/720067

- - LA
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Deputanon o State uovemmem and Cenirai Ministries
t, rules of normal

. ’»“where system of General Pool accommodation wes not exis
"permanent trdnsfer will be applicable. ,

: L4002

AN T and

(Ref: No. £(G)2000 QR1-23 &

10.10 (vr()up ‘A’ and ‘B’ Rallway officers appoinied in the personal staff of
President, Prime Minister and Ministers in Central Govt. may be separated from

the group of officers on deputation to Central Govt. Ministries/Department and be

permitted to retain Railway quarter for the entive tenure of the posting with

~ President,, Prime Minister and Ministers in Central Govt. without the requirement
_ of reglbtenng for allotment of General Pool accommodation for ‘which they ane

(Rel No. F(G)’>003 QRI 19 dated 2/9/2005) '

10 11 An employee on. deputatlon to another Mmstry/DepMent of Central or
State Gowt..in" India (not covered under provision 10.9 & 10.10 above) may be
: permmed to retain the Raﬂway quaner on the terms and conditions as applicable

in the case of permanent trans

(Ref: No. E(G)SD QR 9 dated 8/1/91)

10 12 _I_);_putatmn abroad . e

r

An employee on deputdtxon abroad raay be permztted to retain the Raxlway

; quaners as follows : PN
‘ e : )

(a) for the ennrc penod of his deputat)on abroad provided f’xmﬂy passage

facility is not availed of, :

(b) in case an employee avails of the family pagsage concession he/she may be
permiitted to retain the quarters for'a period of two months or upto-the date
of departwre of family in India, whichever is carlier.

Naote:

(1) Jeputation abroad” means transfer of an ¢ n;pio\'f' ¢ for service abroa d
r\l‘v‘,_.mg t';.’,nz(“_}"( ?‘J:Il\ u Dg_\/ ‘lnf‘ ﬂ”o f‘.Ci‘S‘ .r ,}\-\ “Tn"‘,“’( = (\ r]-\n (') i
Governmen! of India revenues.
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" 10.13 Railway _officers/staff roceeding om e, vation to newly formed
: , %ML__.__.__

B " date OFiGOparation of the PSU/Sosiety,

(i) ) _.R‘gj‘l‘way :cmployees

- India.

pr

Ien)

. ]

A AR g /')',‘“ oy L H
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Railway Public Sector 'Undertavdngs/Socie'ties. E

Railway officers/staff posted on deputation 14 newly formed Railway

Pubthector AUﬂd_ertﬂakin_gs/ch_ieties may be permitted to retajp Raﬂ'way‘
o H_»_-;_acﬁ"gmmd&mhbm; this facility can be provided by the Board op merits on a

I})‘i_‘ hePSUsand will be“zggp;"_ipablc only for 3 period of fi

Therent chargeable towards retention of Railway accommodation

o permitted to Railway employees op deputation to PSUs are contained in parag 2 g

BfigtterNo E@G) 2000 QR]-23 dated 1.6.200;. In supercession of these

—-HSEICtions; «if _hag. been. decided that in cases where Railway employees on

tion:to PSUs are allowed to retain Railway accommodation at the previous

postin'g," the concerned PSU/Organisati'on should credit 14 the conéemed

- Railway unit, the amount equivalent to e entitlement for the leased
‘_accohnpodggion ot‘zhe.Raﬂway empioyee availing the retention facility.

" (Ref: E(G)2000 QR1-23 dated 1/6/200; &
- E(G)2006 QR1-14(A) dated 2071 1/2006)

o .1014 ;:Ré'i.!%av'bﬁ_?cers/staff praceedings on d.eputaﬁon te other PSUs ete.

, (&) Railway officers/staft posted on deputation o other Railway ang non-

g -

Railway '.PSUs/Societ'.ics,alrcady established for more. than five yearg would be
permitted to retain the Railway quariers only for a perjod of two months o, normal
rent chargeable from the date they have joined Publjc Sector Unit, A frer this
period, they wil be freated agy unauthorised Occupants and  acting -taken

accordingly.

(b) Railway coaglovees on Special assignmen; 1y RITES or {RCON exclusively
for’ Railway works only  wil], fowever, be allowed  retention o Rai hway
accommodation at the DrCVIDUS place of BOSHNg for a period of one Year at a ti;pe
and upto a Maxtnum neriod of P Yeurs onl y.

e,

Posted abroad in the Indian Missiong 4gainst posts, pay
’ and allowances of which are borme by the Ministry of Railways wijj be
B " Tréated ag dﬁ*ﬁéﬁﬁé}ié’i:i‘f‘ﬁ"én"“é‘féi‘"fdr the purpose of retention of“quarter in

Ive years from the -




(¢) The deputationist Railway cmployees o Detlicated chight Corridor
Corporauon 0 fndia Ltd. (DFCCIL) and other SPVs may be allowed 1o retain the

N Rallway accommodation at the previous place of posting for a maximum period of

" five ‘years from the date of setting up of the SPVs or till the completion of

construction of accommodation, whichever is earlier.

(d) ~ The rent chargeabic “towards retention of Railway accommodation

~permirted to Railway employees on dcputation to PSUs are contained i paras 2 &

3 of letter No. E(G) 2000 QRi-23 dated 1.6.2001. [n supercession of thes:
instructions, it has been decided that in cases where Railway ‘employees on
deputation to PSUs are allowed to retain Railway accommodation at the previous

~place of posting, the concemed PSU/Organisation should crédit to the concerned

Railway ‘unit, the amount -equivalent to the ecntitlement for the leased
accommodanon of the Rzulway employee availing the rctc,ntmn faciiity.

(Ref: E(G)2000 QR1-23 dated 1612001 &
~ E(G)2006 QR1-14(A) dated 20/11/2006)

| 10.15 Snecial p fqviSiOu’fdr Railway emgio’:{ ees ol deputatidn to CRIS

Cormdenng the fact that CRIS is a Socxew which cannot ‘make profit and

“all its expenditures are charged to the Railway Projects, CRIS has been separate

from the group of other PSUs for the purpose of allotment/retention of Railway
accommodation. It has been decided that in the event of a Railway employee
-pro«.eedmg on depuiation to CRIS, retention of Railway accommodation at the

previous, place. of postmg .will continue to be governed by para 3 ‘of Railway -

‘Board’s  instructions “dated 1/6/2001 (para 10.14 of this Master Circular)

L

é«f’s{@i

4

‘permitting retention of Railway quarter for a period of only two months.  In the

event the deputationist Railway employee is posted by ‘CRIS at the same station
(from where the employee has proceeded on deputation to CRIS) where he/she is
in allotment of Railway ac ccommodation, on a request from CRIS with a certificate
that no accommodation is available in its pool for allotment to the concerned
employee, the depntationist Railway employec to CRIS may be allowed to retain
the Railway accommodation under his occupation so long as the employe:
continues to te on deputation to CRIS and posted at the same station. In case thi
deputationist Railway employee to CRIS is posied at a different siation, Railway
accommodation as per the entitlement of the said employee may be allotted for the
entire period of deputation to CRIS.

(Ref: No. B(3)3005 5 RNS-8 dated 9/9/2003)
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" regarding retention/ailotment of Railway accommodation to railway employees

Raitway Board in their Meeting held on i A0/2006 have revigwed the
instructions contained in Board’s letter No. E(G)2002 QR1-5 dated ] 9/10/2004

~whoare rezengagedin RCT on thgiy 'fetiremcnt/vojuntary retirement from Railway
service. The following decisions have been taken: ' '

Railwav officers on retiremen!;f’volun‘tary reurement and subsequent re-
engagement in RCT as Vice Chairmen/Members shal] be entitled to
retention of Railway quarter for g otal period of four: months o
payment of normal rent and further period of four moaths on payment
of special licence fee, as permissible in the tase of normal retirement.
The Vice-Chairmen/Members of RCT can, howewer avail the ahoye
benefit of retention of accommodation admissibje on retiremeni in
oroken spells, if they so desire, either at the time of their
' -Letirement/voluntary refirement from Railway service o fival reiirement B

ay

- from RCT or part of it at the time of retirement/voluntary retirement
from Railway service and the remaining part at the. time of retirement

from RCT.. Thus, the .benefit can be availed in one or more spells
- subject to the condition that the total period of retention does not exceed
_ eight months. ' - " '

" b) " Railway officers on retiremem/vo.lunrtzuy retirement and subsequent re-

.27 - engagement in CAT as Members shall also be entitled 1o tetention of

- Railway quarter for 2 period.of four months on payment of normal rent

and a further period of four months on payment of special licence fee. as
permissidle in the case of normal retirement. '

¢} . Railway officers :re-,engaged in RCT, who do not avail retention of
- Railway accommodation  on retirement/voluntary retirement  from -
- Railway service as at (s) above shall be entitled to retention of quarter at -
" the time of retiremers from RCT for a period of 4 + 4 months or the . @
'fen1aining portion of the retention (i.e. 4 + 4 months minus the retention
already availed af the time of retirement from Railway service).

)
i
{
i

d) The Railway officers re-engaged in ROT after their rctireme:nt/vohm'iary
retirement and posted at the same station from where they retired, ghal]
be allowed to retain the same accommodation so long ag they continue
in RCT at the same station provided the oceupied house is nor an
carmarked house.

he

) Vice Chairmen of RET nunt having Railway accornmodation shal

eligible for aliotment of Type-1V Spi., Type-V oor T ype-VI category of
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Railway accommodations and Members/RCT not having Railway

. accommodation shail be eligible for alloiment of Type-1Y Spl. or Type-

g

“Vcategory of dccomimodation on iheir furn at their place of posting.

" Prior to ‘authorizing retention of Railway accoramodation in favour of
" retired Members/Vice Chairmen of RCT, ¢

he rental payable for the
period of retention should be remitted in advance prior to retirement.
Further, two serving Railway officers with at least 2 years” remaining
service should act as sureties on behslt of the Member/Vice Chairman
for clearing any outstanding dues that may accrue, '

‘Officers working as- Vice Chain’r_ién/Members of the RCT as on
13/11/2003 (i.e. the date of first decision of full Board on the subject)

“shali be covered by tiese ruies. To that exieny orders as above are {o te

made-appl'icablé::etx'ospective}y.' e A

hy

In the case of occupation of mké‘d/n‘?ﬁ'ﬂ'?wled‘accommodaﬁdn at

‘of two ‘months only - and within this period an alternative

accommodation of entitled category may be allotted and retention® for

. the balance period permitted as provided above.

10.17 Training ;

\

b)

[
N

(Ret: No. E(G)2006 QRI-14(B) dated 20/1 /2006 )

An-employee deputed for training in any Railway- ornon-Railway
training institute/place or .to attend 'seminar, conference, etc., may be.

permitted to retain the Railway quarters for the period of fraining;

seminar, etc. on payment of normal rem/ﬂqt rate-of licence fee/rent.

* the time of retirement, retention theréof should he permitted for a period -

An employee deputed for training abroad under any aided scheme such..
as Colombo plan, etc. or at Government expenses may be permitted to -

retain the Railway quarters for the entire period of deputation for
training abroad., - : - S

Y 1 . x.n-'x .—.‘ a4 . -4 | .‘ £ g
When an employee already transferred from @ staticn is deputed for

training in India or abroad during the permissible period for rétention of
Railway quarters at the old station, the period of retention of quarters

-2s admissibie on transfer will be automatically got extended by the
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it the training commences from a date within the
transfer and special licence fee if it comunences after the first two

first two months of

montl"a

(Ret E(G)SS QR1-9 dated 15/1/90)

10 18 Leave including Exfz‘aardmaw {eave :

(a). A Railway employee in occupation of Raziwa) guarter may be permitted,
while on leave for a period not exceeding 120 days, to u,tam the quarter for the
pertod of leave on payment of normal rent/tlat rate of leence feefrent provided

the authonty sanctioning the leave certifies that the employee concerned is likely

to be posted bdck to old statlon on expxry of his leave. ‘ , '

" trans

_When an employee takes leave (LAP) before he/she is ordered to . be
ferred, he/she may: be permitted 1o retain the quarter for the period of leave

ugtg -the: date of transfer/relief on payment of normal rent/flat rate of licence

- fee/rent and' thefeaﬁer he/she may be allowed retention of the quarter as applicable

xn case of lmnsfer on payment of rent as spemncd therefor,

may be- oerrmfted to retain the Railwa v quarters at the old station; for the period
}permxss1blc in case of transfer counted from the date of relief on payment of rent,

5 _"__leavewxll-fnot be allowed in addmon

10"19,-:_Leave on Medlcﬁi (Jrovnd , ' . -

.'(5)

.When an empioyee takes leave after he/she is transferred/relieved, he/bh»

as specified. therefor. The period of retention of quarter permissible in case of

\

An empioyce on medwal Ium, may be permitted to retain thP quarter for
the full penod of leave on payn ent of normai rent/flat rate of licence fee/ rent.

(|1) ' When an empioyev ahcady on medical leave is ordered to be transferred to

znother station, retention of Railwuy quarter will be permitted for the pericd of

medical ieave on normal renvtlat rate of licence fee/rent and thereafter for periods

as admxssxble on h ans fer on payment of rent as .spec;hed in case of transier. '
( E : !

(1) W"nen an.employer aiready elieved on wansfer 1o another stalion tak

leave on medical ground, the period for retention of Railway guarter on transis:
l\' AR

wilf antomatically get extendad by the neried of sanchioned medical teave.
the period of medical leave, normal mn‘nﬁm rate of licence fee/rent should be
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chargf.d if the medicai leave is taken from a date wi mm the first two months of

e teF and double” the flat rate of lice ence fee etc, if it is taken after the first two

months.

10.20 Maternity Leave :

An employee granted maternity leave may. bc pemmicd to retain ‘the

Railway quarter for the period -of maternity leave plus any leave granted .
" continuation thereot subject to a maximum of 5 months. J

| 10;21__.:Leave:Preparatory-tb Retirément :

An empioyee granted leave preparatory 1o retirement may be permitted to
retam the Railway quarter for the full permd of ieave on average pay subject toa

maxunum of 180 days.

o 1022 ~.Leave:grantel_if .to‘em.xil(’)veé's who reﬁre under the provision of FR 56{({):

: An emplowe who retires from service under the provision of FR 36(1) may
‘be permitted to retain the Railway quarter during the period of carned leave, not -

3 exceedmg, four months sanctwned preparatory to retirement, on payment of
normal rent. - The-' concession regarding retention of Raﬂway quarter aﬁer‘
retxrement w1ll not bc available. to such a retired cmplovee ‘in addi txon :

Ty

employees 0n

10, 23 Retentmn by State Governmenk/Umm Tur:tane
__p__jnahon :
'-An employee of the State Government/Union Territory on deputation with
the Indian Railways may, on repairiation to the parent Government/Department be
permitted to retain the Railway quarter for a period of 2 months from the date of
relief on payment of normal rent.

10.24 Leave ex. India

WJ An cioployee on ieave ex-india not exceeding 180 days may be permitted
o retain zh squarier on payinent of normal rent/8at raie of itcence tee/rent for the
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ety ot ‘qf.\ the af tha avvvimtariaa codl T

L outsxde Ind1a and the competent authority certifiss that the amplovee will bo
—~-—-—repcstc{Ho—.he pla -of posting-on expiry of the leave nerio

10.25 " 5@.@.@2@:@ :

(a) In case the officer is in .occupation of accommodation below his
emxtlemem for the entire penod of study leave on payment of normal rent.

) " In case the officer 15 in occupation of his entitfed type of accommodation |
for the period of study leave but not exceeding six months on payment of normal
rent. provnded that where the study leave extends beyond six months, he may be
allotted alternative accommodation, cne type below his entitlement, on. the expiry
Of SIX‘ﬁfOTIﬁI'—OI’ frum ine dam of commencement of the study ieave if ne so o
deSIreS L - . . ) . .m‘)

(c) In case the officer dces not wan* to shift to the house below hlS enm’emcnt
“he'will- be- charged special licence fee for the entire period of study leave afler the
o mltxal 6 months for which only norroal rent should be charged. '

T (Ref E(G)85 QRI-9 dated 15/1/90 - I
L E(G)91 RN6-1 dated 22/9/92) SR o

10.26 Missing Railway employees j
,. . 1“
i ‘faxmly of. nussmg ‘Railway employees may be pcmntted to retam ' 1.
. Rallway.g.uarter for a period of one year, on payment of normal rent, from the date o
of lodgmg,._‘f?FIR (the period from the date from which ihe employee is missing , ¢
till the- date of - ﬁhno FIR weuld automduca}lv get regularised) with the police bv Y ¢
the family - of missing Railway ‘employee.  On the certification of the police g
authorities that the missing employee is nol traceable and the whereabouts of the
person could not be known, the family of the missi ing Railway employee may be
permitted further retention of Railw: ay quarter for a period of one year on payment
- of normal rent. '
(Ref: No. B(G1200) QRI-17 dated 17/7/2002) :
) . ’ R
< e Nt
18.27 Retirement : i
. i \(
Rellway cmplovens on rotiveme v ,mnw}' retirees and those ¢
slired g,omuuhon!y, 1 idy be  pernii con-ear-marked  Raipway -
wearrynodation for a poriond UUE s e e e o8 normial rERU T raie od "
N
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' ot specnal licence fee, i.e., double the normai rent or louble the flat rate of licenee
feé.. Thisis also apphcabl», to audit staff doing Raitiway audit work.

The Lases o1

‘representation on this score shall be entertained.
permitted period; therefore, immediaie action should be taken to cancel the

retlrc

“'renrement on _medical” 1nvahaat10n groundq are aiso to be Lre.uf-d at par with
. normal retn'ement

Beyond the permitted/permissible period, however, no further exteasion
will be allowed on any ground, whatsoever.  Therefore, no request or
For all cccupations bevond the

allotment, declare the occupation  as unauthorised and initiate eviction

proc;:edmgs chargmg damage rent for the over stay.

(Rcho b(G)ZOOO ORI -23 dated 1 -6- 2001)

.'~‘~-"Retent10n of non-pooled Rallway accommodation in the event of transfer
ment etc is governed by instructions contained in letter No. E(G) 2001 RN4-10

dated'17.9.2002. In‘partial modification of these instructions, it has been decided

.-tha.tthe Raxlway employees in occupation of non-pooled Railway accommodation

at”the .time . of their retirement may be allowed retention of the non-pooled
accommodatlon under their occupation for a period of two months only. In the

'"}:f:evcri; 'the“conccmed retired Ra:lway employee so desires to further retain Raibway

' accotnmodation, “on‘ réquest,
entitled category may . be allotted at the place of his choice anywhere in india,

‘an- alternative Railway accommodation of his/her

‘ subject to availability, for the remaining period of six months, on payment of usual

' gr?ed in- the case of retention of accommodation on retirement under. the
ctxon (Para—S of letter No F(G) 2000 QR 1 -23 dated 1 6. 2001)

(Ref No. E(G) 006 sz*-m(B) dated 201 ]/2006)

: 10 28 Resgg_atmn /dismissal /renioval :

An employee who’resigns from service or is dismissed or removed from

service may be permn*ted to retain the rallway quarter for a period of one momh

+

o d

only on payment of normal rent/flat rate of licence fee.
(Ref: E(G)SS OR1-9 dated 15/1/90)
10.29 Death :

The family of an allottee Railway ern')n‘y"e whae dies while in service may
oe P rm)tfeJ to rcmm th Railveay guwior {Ur o pe \7(1 o5 lwuxt\/ four months on

-
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iy One set of post- -retirernent pass should be disaliowed for avery month of

'“ﬁffaﬁthOrlsed retention of Railway quarter by retired employee in terms of

3 VlSlons 'of Railway Servants Pass Rules. The concerned retired employec

“may be allowed the privilege of post-retirement passes, after the period, during

which the forfeited passes would have been admissible, is over. A show cause
IIOUCC‘ to fhls effect may be issued to the retired employee before dizallowing the

pass. -

(lv) Thé provisions under Sub Rule (8) of Rule 16 of the Railway Services
| (Pension) Rules, 1993, as reproduced below for ready reference, shall be strictly

' Iowed

(Rcf E(G)zooo QR1-23 dated 1/6/2001 )

o

.8‘76f:'Rdié 16 o’f‘Railwav. Services Q’ension Rul‘es)‘ 1993

‘ “8(a) In case where a railway accomimodation i5 not vacated after superannuation

+Railway servant or after cessation of his services such as on voluntary

amount. of retlremcnt gratunty death gratuity or spec;al conmbutxon to’ prov1dent

L

.fund; as the case may be, shall be withheld.

adfnmxstratxon in the form of cash.

(c) In ‘casc the ‘Railway accommodation is not vacated even after the
permissible period of retention after the superannuation, retirement, cessation of
service or death, as the case may be, the railway administration shall have the right
to withhold, recover, or adjust from the Death-cum-retirement Gratuity, the
normal rent, special licence fee or damage rent, as may be due from the ex-railway
employee and return only the balance, if any. on vacation of the Railway

_ accommodation.

(d)  Any amount remaining snpaid afier the adiustment made under clause (c),

may also be recovered without the consent of the pensioner by the. concerned

ompulsory retirement, medical mvahdanon or death, then; the full

¢ amouﬂt Wlthhe}d under clﬁuse (a) %nall remain thh thc Raxlwav




such uues has buen made.

3

(c) ) Dlsputc it any, xeoardmg rcvoverv of damages or rent {rom thr‘ ex raifway
employcc shall be subject’ to adjudmatlon by the concerned Estate Officer
appointed under the Public Premisss (Eviction of Lﬂwthomed OC’MT‘"J’MS) Act,
tv/raboriyri)’

(Ref No F(E)II/97 PN1/14 (Amendment) dated 24/5/2000)

l.ém 'NO.XX' below Column No. 3, in Schedule IV (POS@ Iiietzrement
Comphmentary Pass) of Raniway Sérvants (Pass) Rules, 1986 {2 Editiox,

1993) S

(XX) One set of post-retlrement comphmentary pass shall be dxsallowed
for every .month of unauthorised retention of /railway ql.arters by retired
--officer/staff. For this purpose, a part of month exceeding 10 days in any calendar

o month shall be taken as a full month. A show cause notice to- this effect may be

issued to the concemed retired employee before disallowing the complimentary
passes—~ "cj concerned retired employee shall be allowed the post-retirement
comphmentary passes aﬁer the penod durmg which forfeited passes could have
been admzssnble is over.”

(Ref No. L(W)99 PS 5-1/4 dated 3/11/)9)

o uorw o relax.

{

?‘”

ROk ol
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Noththstandmo cmvthmg contained in the general orders gmdehnés

"etc.' in regard to allotment/retention and charging of "rtent in respect of

“Railway accommodation in Railway Board’s Master Circular No. 49 (No. E(G)92
QR1-20 — Master Circular) dated 19/1/1993 as further amended from time to time,
the Ministry of Railways (Railway Board), for reasons to. be recorded ip writing,

may . make reasonable relaxations in public interest in all or any of the existing
provisions therein regardmg allotment/retention of Railway accommodation and

charging of rent therefor, for a class/group of cn.pxoyees

Every proposal meriting relaxation (o cover a group of such md* viduals
affected by extreme hardship on medical grounds, shall be considered by the full
Board in termis of laid down policy guidelines/instructions regulating the subject
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matter, vis-a-vis 'the operational and administmziv“ geds of the Railways and :
(V)

’i'dféazs*'i'bﬁ'taken by Board_ thercon, shall be communicated by issue of orders,

Noththstandmg anything contained in paras above preceding, Board may
also perrmt rétention of Railway accommodation as a speual case in the case of
individuals constituting a class on medical grounds which necessitate the mn.ntlon
‘of Railway accommodation beyond the permissible period™. '

The foliowing procedure/guidelines shall be foliowed in processing cases
for grantof retention of accommodation over and above the permissible period as
faid down in the general instructions:-

(1) " The individual Railway employee who seeks retention of Railway
: i vedae tha xno«n‘

~accommodation” beyond the period permissible under the gen
... policy- on medical grounds, may apply to the quarter controlling
- authority alongwith certificate from the Rm!way Medical

. Authorities. The quaner controlling authorlty shall process the
i .';}'request for the p“rsonai approval of the General Manager.

“ - if the | Jeneral Mdnagcr is sahsued that there are adequate and

: reasonable grounds for permittmg further retention, he may make
his recommendations to the Railway Boa.ro with a speal\mg order

- for grant of this dispensation.

)= The retention ‘of Railway accommodation beyond the pcrmlsslble
'penod on medxcal grounds may be granted by the cempetent
: ,'authonty for a period not exceeding one year in'any case.
~The benefit. of retention of Railway accommodatlon shall ‘be
admissible in the case of severe illness of Railway employee
»hlmself/heraelf or any. member of the employge’s family as defined

in the Railway Servanis (Pass) Rules.

(v) - “Severe illness” in such cases means illness of the nature of acute
debilitating disease, which requires hospitalization and/or
prolonged indoor medical treatrnent or repeated indoor treatment
to the Railway employee or any member of his/her family; which
must be duly certified by the concerned Chief Medical D:rc»to:
of the Railway recommending such retention of Railway

accommodation.”

(vi)  The raie of rent to he charged for the exvended retention shall be at

four times of the normal heense toe per moonth,

&



sBecCounts Officers from the dearness relief of e > pensioner until tull recovery of
such dues has been made. .

’ (c) Dispute, if any xwam ng, rec overv of ddma%s or rent krom the ex railwa ay
f,,cmployee shali be subject to adjudication by the concemed Estate Officer
“appointed under the Public Premises (Fviction of *le: t-'mrmed Occnpams) Act,

1971 (40 of 1971)."

(Ref: No. F(E)III/97 PN1/14 (Amendment) dated 24/5/2000)

Item No.XX below Column No. 3, in Schedule {V (Post thiremem
Complimentary P 33@) of Ran!way Servants (Pass) Rules, 1986 (’7" Edmon,

_1993)._______,-_ o

m/

. Q,",'s{ o

(XX) One set ot post-renrement comphmentary pass shail be dxsallowed

for every ~month of unauthorised retention of /railway quax“ters by retired

-officer/staff. ‘For this purpose, a part of month exceeding 10 days in any calendar

“ month shall be taken as a full month. A show cause notice to this effect may be

issued to the’ concerned retired employee before disallowing the complimentary

e = PASSess -The- concerned retired employee shall be allowed the post-retirement

' comphmentary passes after the period. during which forfeited passes could have
been adrmsmble is over.” :

-(Ref:— No. E(W)99 PS 5-1/4 dated 3/11/99)

140 Powerstorelax -

Notwuhstandmg mythmg contained in the general orders, gmdehn&s
) etc. in regard to allotment/retention and charging of reot in respect of

“Railway accommodation in Railway Board’s Master Circular No. 49 (No. E(G)92
QR1-20 - Master Circular) dated 19/1/1993 as further amended from time to time,
the Ministry of Railways (Railway Board), for reasons to be recorded in writing,
may. make reasonable relaxations in public interest in all or any of the existing
provisions thefein’ regarding allotment/retention of Railway accommodation and
charging of rent therefor, for a class/group of mexovbca

Every proposa] meriting relaxation to cover a group of such individuals
alfccted by extreme hardship on medical grounds, shall be considered by the full
Board in terms of laid down policy guidelines/instructions regulating the subject
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7L T T 'miatter, vis-a-vis 'the operational and administrative needs of the Railways and

©"decision taken by Board thereon, shal! be communicated by issuc of orders.

..~ w77 Notwithstanding anything contained in paras above preceding, Board may
*also permit retention of Railway accommodation as a special case in the case of
individuals constituting a class on medical grounds which necessitare the retention

of Railway accommodation beyond the permissible period™.

- The following proceduresguidelines shall be foilowed in processing cases
for grant of retention of accommodation over and above the permissible period as
laid down in the general instructions:-

.. ..(i)...The individual Railway employee who seeks retention of Railway
L a:ccommodaﬁonbeyonu the period permissible under the general
poli ‘y;-'o'riiéx,hedipal}-gtounds, ‘may apply to the quarter controlling
- authority . -alongwith . certificate from the Railway Medical
. Authorities. The quarter controlling authority shall process the

.request for the personal approval of the General Manager. = =

() {f the General Manager is satisfied that there are- adequate and

reaéonab]egrounds for permitting further ;c'tcn‘tjdh,j he may make
o -‘h'iS'?"f_r’,é'_c.om'mendatio.ris to the Railway B_Oard with a speaking order
for grant of this dispensation.

iii) - The retention of Railway dccommodation beyond the permissible

_-period on medical -grounds may be granted by the competent

. authority for-a periodnot exceeding one year in any case.
.-~ The “benefit of retention of Railway accommodation shall be

. .. -admissible in the case of severe illness of Railway employee

D | r,'liiﬁisel'f/hcrs‘elfo'r- any member of the employee’s family as defined
" inthe Railway Servants (Pass) Rules.

(v) © “Severe illness” in such cases means illness of the nature of acute
debilitating disease, which requires  hospitalization  and/or
prolonged indoor medical treatraent or repeated indoor treaiment
to the Railway employee or any member of his/her family; which
must be duly certified by the concerned Chief Medical Director
of the Railway recommending such retention of Railway
accommodation.”

(vi)  The rate of rent to be charged for the extended retention shall be at
four times of the romal Lcsnce fue per month,

|




o N Tt Com patpetion 35 RA1IW,
In the event of granl of permission loy refention ©: Ralway

--accommodation at the previous place of posting-beyond the period

p:;mdded_fouA.in_the;.1'.ele_v_ant,_.instmctions, the employee 1 whose

.

T

0 draw House Rent Allowance at his new place of posting.

favour retention as above has been permitted, shall not be entitled

expiry of permitted period, and in the event of occupation of
quarter after the permitted period of retention, it shall be treated as
an unauthorised occupation and (damage) rent will be charged

from him/her.

The request of officers in SAG and above for retention of accommodation

ey . . i N I O PR ¥ Helfore C
(vii) The allottee will have.ic vacale the preanses oi Of vEOIC the .

0%

on medical grounds as specified above, shail be forwarded to the Railway Board .. ..

[N JL NUSIIIS SO S PRI~ L S W P RPN o Taem o . - .. . 4 emw o we 8 LI ST
- by the:General Manager while all other cases wili be ceait with at AGM’s level 10)
 forwardinig to Board along with recommendations for consideration. 4

- (RefNo.E(G)99 QR1+16 dated 16/3/2004 & 1/9/2005) -

1.5.'0_? In addition, separate orders also exist about -

“:i) - Hiring of accommodation for residential use of officers-policy
. regarding, ~ -
 No.92/LM/B/22/1 dated 8.5.1992 .............. Annexure ‘A’.

" use of gazetted officers..

" No2003/LMB/12/02 dated 13/12/2005  ...... Annéxure ‘B’

e (iii) Retention of hired/leased private accommodation by Railway
- Officers on retirement, transfer deputation etc. »
No.98/LMB/12/18 dated 9.12.98 ............ Annexure *C’
No. 2001/LMB/12/21 dated 28/2/2002.......... Annexure ‘D’

0)

Rates of licence fee(standard rent) tor residential accommnodation ali over

the Indian Railways.

No. FCOI-2002/11/2 dated $/3/2005............ Annexure ‘E’

et

\ i R
o Annexure T

.QQQQ.n [T

« ™

Rates of damages for vnauthorised conupstion of Railway accommodation.

W
Mﬂ&j&'o. FOXOM-1990/1 171 dated 1777372005
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"d) . Classification of sub-standard quariers and the ossessment of
-« licence fee.

ineir

NOF{ X')I‘Q'OO 1 HHDBDEIEM] ‘/Iu,tmg) aa("fi 29/7/2003 .. Annexure °G

_'_’"(Copy of Board’s leter No. FOON-63-RN1/7 dated 8/7/63 is alec
enclosed at A\rmexure ‘H )

£) Recovery of licence fee for private houses leasid by Railways for use as
a residence by officers.

 No. BOX)I-95/11/2 dated 9/9/98 . Amnevare -

L ;Thls Master Circular is only a compiiation of the instructions issued on the

of: auotmcnt/retentxon of Raxlway quarters, and should not be treated ag _
t;pii-tbe-or‘gmms -Since only the important ins structions on the subject o @ )
included- in this Master-Circular, some ins structions might not have o

ace herein. .If any circular on the subject has been missed or not inciuded

- m thxs -Master,,.ercular it should not be deemed to have been superseded simply
‘ ts"nion-inclusion and should be treated as valid and operative. ‘In case

e

= of any do‘ﬁbt the ongmal circular should be relied ‘upon as authority.

//\",
oA

' (RAVINDER PANDEY L B
DY. DIRECTOR, ESTABLISHMENT(G)
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NORTHEAS L XIRONLUSIR RALLIYAY,

Olher ol the
Leneral NMaoarauer]?)
Maligaon,Guwabhati-11

No.E/105/31/16(FS) Dnted}{“ﬁi’i_m .

- To \//
St.DPO/DPO/KIR,APD. RN Y.LMG & TSK

Sub:- With hold of Gratuity for non vacation of Railway Quarter. -

The following number of payment of with hely grutuity could not be released due to
nonzvacation of Rallway quncter. : : .

L KIR =37 I o —
4 2 APD) =7y Genteal Administrative Tribunal

TLMG =22
5 TSK™ = 37
6. DBRT = 9
7. NBO = 39
8. GHY =18
9. CH/MLG = 42
1

28 n 7009

PR N

APO/DBRT,NBQ,GHY,CH/MLG : g

0. HQ = 22
The Plinth area of Railway quarter type wise is 3 mnder o

Lo Type-l. = 25 Sqmtr to 35 (535 SN SN

2. Type-Il. = 4“ - Sg.mitr to'S5 Qm 5,_/;H ambun
- 3. Type-lIl = 60 Sq.mtr (w70 Qs } pon Lt
o > h

The rate of damnge Rent for ordinury locality is as undur: -

. o On 3, 11.2004 = Rx.76/- PM Sqantr,
w.ef ].12.2004/"—' Rs.88/- PV Sq.mtr. Lol - 99
In the light of above il pending cases with holding of gratuity on account of
hon vacatlon of Rly Quarter to be reexamined wheiher the damage vent nn clectric
- charge Bil) Is Mgher than the with held amount of gratuity, if {he dameqe rent is

higher than the with held smount of gratully, the payuent of relief of pension
shovld be stopped UNl dumage rent Is adjust,

. Em RNt QR e .
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o " GOVERNMENT OF IND
@\M . MINISTRY OF RAILWAYS 9/ ﬂq -
7 (RAILWAYBOARD) . / ntwe (1

No. FGOI/99/11/1 New Delhi, dated : 24.07.2002.

“"\

-

k}’ The General Managers : ' ‘ ‘
All Indian Railways including Production Umts e g .
(as per Standard: Llsts No.s I to II). ‘

L\":;/ / - ) . R /
-~ Sub: Revision of r: ates of damages for unauthorised «mcupmmm of Railway
accommodation.

. In terms of this anstry s letter No. F(X)I- 86/11/9 dated 1.4 1989 it ‘'was
decided . that- the rates of dam‘nges fixed for unauthorised occupatlon of * Railway
accommodation would remain in force for a period ‘of two years or ik further orders,
from the date of effect of orders issued on the subject matter. As a result, the damage
rates, last fixed for unauthorised occupation of  Railway accommodatlov vide this -
Ministry’s letter No. F(X)I-97/11/5 dated 30.12.1997, have now " undergone two

- revisions.

2. Accordmgly, in partial modification of all orders/guldehnes 1ssued on-the subject
matter in the past, it has now been decided fo revise the- rates of damages for
unauthorised occupation of railway a.ccommodatlon asunder: - SRR

0 Rates of damages effective from 1. 11 1999 to 30.4.2002:

(Rupees per sq.m: of plinth area/per month)

Existing rates Revised rates effective from
| 1.11.1999. _
Type of Class | Class Class ‘C’'& | Class | Class | Class ‘C’ &
accommodation | ‘A-I | ‘A’, | unclassified | ‘A-T" | °‘A’, | unclassified
‘B-I' & N ' ‘BI &) : .
B-II ' | B-II

ItoIV 49 37 . 33 57 | 43 38 .

5/ AN Vé&above - | 72 | 54 48 | 83 e i se T

WEZ R '
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(i)  Rates of damages eﬁeéﬁve{:&gm;laws-;2002.

(Rupees per sq.m. of p.mm ar»,a/pz r r"or‘mj

1.11,1%99 5. wzsm:s

1.8.2662

 Existing rates eﬁ«f*ctave from | Revised raiesg_eﬁ‘ective_‘ frcmf.-

Type of Class | 'Class -« Class ‘C’ & | Class

(p I: & ; :
_i_,-h |

‘accommedation | ‘A-I’ | ‘A’ unuassmed ‘AT

‘A
3 I) & .
B

Class | Class *'C’ &
A’ | unclassified

Lo IV 57 a3 3% 114

V & above - 83

3., Ifhe raes as_stipx_ilat_e_&l in para Z(i) ai
years from the date of effect'orftill"fuzﬁi';er'o

11T 1999/ 1.05.2602 and the sar ‘
revised rates as mentioned in- para -\z} an
1119901 1. 05 2002, as apphcabze L T

5. in additica ga.zden Chm'i,t'f g
two revisious, will also be recovered.
G. These rates will be sffsctad &
{(z} Para 24} Fabove, .
.‘(bf:s Para 2(ii) atove, from 1.05. ] v GO 1o two }(ﬂ .b or i1l fi
7 Fieass acknowiedgs receipt

No. FCLJ1-198/11/3

Copy to DAL z{a'l.\qy Mew Deiui (wiii: 25 gpares).

4 By S Y, 33
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2) That with regard 1o the statement made in paragraphs | and 2 of the
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Central Adrinictrafve Tribunal g
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1 Shri Pradip Kumar Ghosh
21 JAN 2010 |
i } ...... Applicant
b g;‘_ ?me’fd' -VERSUS-
UNION OF INDIA & ORS
...... Respondents

R"ﬂm’dﬂ' ‘e“b&l ‘91‘1 [he O\PF'(AQQ\“‘— pEe

1) That the applicant has received a Copy of the Written Statez_nent and

has gone through the same and understood the contentions made
therein. The applicant has understood the contentions made therein.
Save and except the statements, which are specifically admitted herein
below, rests may be treated as total denial. The statezﬁents, which are
not borne on records, are also denied and respondents are put to the

l g'tonctest proof thereof.

Written Statement, the applicant offers no comment as it needs judicial

scrutiny of the Hon ble Tribunal.

3) That with regard to the statemtent made i paragraph 3 of the Written

Statement, the applicant while denying the allegations made therein
begs to submit that at no point of time applicant has tried to mislead the
Hon’ble Tribunal. In the instant case the applicant has not challenged

the transter order. Since the applicant has annexed both the order dated
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07.4.2005 and 07.6.2007 wherein it is speciﬁcélly mentioned that as
“you are hereby spared and directed to SS/RNY to carryout your
- transfer & posting order vide DRM (P) RNY’s office order No.
E/254/RN/Optg. 05(Tr) D dt. 07/04/2005.” So question of misleading

“doés not come.

4) That with regard to the statement made in paragraph 4.1 of the Written

Statement the applicant begs to offer no comment.

3) Tha; with regard to the statement made in paragraph 4.2 of the Written
Statement the applicant begs to he is honest, humble and eflicient
employee of Railway. The respondents have made the statements in a
very lucid manner that however, by resorting to the usual practice of
delaying his release from New Bongaingaon he managed to stay at New
Bongaigaon fro more than two years after the issue of transfer order. If
the applicant has not carried out the transfer order it is not informed by
the respondent before the Hon’ble Tribunal why no disciplinary action

was not taken against the applicant.

6) That wifh regard to the statement ni&de in paragraph 4.2 of the Written
Statement the applicant begs to submit that the applicant has informed
the respondents that the applicant’s danghters are studying in Kendriaya
Vidyalaya Sangathan and there is no KVS School at Rangia. 1t was not
possible to change the school of both the daughter at that stage. The
applicant filed various representations before the respondents for
retention of his guarter at Bongaigaon but the respondents have never

given reply to any of those. There are employees in the Railway

Prod: U G Roxle .
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administration whose cases have been considered favorably by allowing

staying for more then permissible périod as stated by the respondents,

- 7) That with regard to the statement made in paragraph 4 4 of the Written

Statement the applicant begs to rety and refer upon the statements made
in the QA. The order dated 06.11.2008 was issued much after deduction
of Penal Rent and arrear rent i.e. w.e.f. March 2008. It is also pertinent
to mention here that the applicant was transferred back to Rangia from
New Bongaigaon vide order dated 14.7.2008, spared on.23.7.2008 and
joined at New Bongaingaon on 24.7.2008. Since the applicant is still
serving the respondents and at no point of time he holds two
accommodations at a time hence the respondents are wrong in declaring
the applicant as unauthorized occupant only for the reason that after
retransferred to Bongaigaon he did not ask for accommodation. The
respondents were well conversant with the fact that the applicant was
accompanying the quarter prior to transfer to Rangia. The respondents
being the model employer could not have declared the applicant as
unauthorized and vecover arrear rent and Penal Rent. However the

applicant was ne\fer informed about the fact that the respondents

have treated the applicant as unauthorized occupant.

8) That with regard to the statement made in paragraph 4.5 of the Written

Statement the applicant begs to submit that the applicant relies upon the

statements made in paragiaph 4.6 of the OA.

9) That with regard to the statement made in paragraph 4.6 of the Written

Statement the applicant begs to submit that as a Railway employee on

transfer back to New Bongaingaon in the same capacity he was entitled

oy 1o Gleds

+
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to get an accommodation and since the applicant was -already in
accommodation in the same quarter he did not make any fresh prayer
for accommodation. Before deduction of Penal Rent no notice/order
was tssued to the applicant hence the action of the respondents of not
giving any prior notice before deduction of Penal Rent from the
monthly salary of the applicant is bad in law hence liable to be set aside
and quash. The applicant s'nolu'xd get the entire money back deducted
from the salary of the applicant in the form of Penal Reunt and Artear

Rent with interest at the tune of @ 18% per annum.

10) That with regard to the statement made in paragraph 4.11 of the

Written Statement the applicant begs to submit that the respondents
themselves have admitted that the applicant is experienced as a senior
Trains office staff and his devoted duty is very much required in the
administration. To give complete devotion to duty one has to be free
from unnecessary pressure. Since the applicant is the only male member
in the family with his two school going daughters and old ailing mother
hence it was necessary to keep his family at the old station at New
Bongaigaon. The respondents being the welfare organization could
have appreciated the facts and allowed his to retain his family as
authorized occupant. On the contrary even after retransferred the
respondents continuously deduction Penal rent except two months in

between.

11) That the applicant begs to submit that it is not a case that the

respondents do not understand the inconveniences caused o the family
members of the employees basically the school going children in the

event of trauster one place to another. Herice the Railway Board issued
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letters time to time for retention of Railway Accommodation at the
previous place of posting in favour of officers/staff posted to New
Division. But the respondents in the present éase have not considered

. the factual aspect of the matter with ill motive and deducted Penal Rent

 without putting any notice prior 1o such deducﬁon, which 1s contrary 10
the preéent posttion of Law. In fact the Railway Board has issued a
letters vide No. E (G) 2003 QRl—i dated 22.5.2009 and No. E (&)
2007 QR 1-5 and R. B. E. No. 189/09 dated 26.10.2009 permitting the
Railway Staff posted to Pune Division in Central Railway & Rangia
Division in N. T Railway post facto up to 31.08.2009.

Copies of the letters dated 22.5.2009 ﬁnd-
26.10.2009 are annexed herewith and

marked as Annexure- 1 and 2 réspectively.
- 12) That 1 view of the facts and circumstances narrated above as

well as in the OA the applicant prays before the Hon’ble Tribunal allow
the OA with cost as prayed for in the OA.
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VERIFICATION
I, Shri Pradip Kumar Ghosh , Son of Late M. Ghosh, aged about, 47 years,
presently .working as Head Trains Clerk, in the Office of the Divisional
Railway Manager (P), N. F. Railway, Rangia Division, Rangia at New
' Bongaigaon Assam, who applicant in the present application hence competent
to sign the verification and so hereby solemnly affirm and state that the

statement made in
paragraph.......... S Ue B A2 ......are true to my
knowledge and belief, those made in paragraph

..are matter of records, are true
to my mfonnauon detwed thete from and the msts are my submission before -
this Hon’ble Tribunal. [ have not suppressed any materiaf fact before the
Hon’ble Tribunal.

And I sign this aﬂidawt on thls 18 day of Januaiy 2010 at Guwabhati.

Podrp o Grosh.
DEPONENT
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. - 9 C ‘ Genernl Manager (1)
. ) . : ' Maligaon
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GM (Con)/ Maligaon, AGM/Maligaon,

ANl PHODS, DRMs, A DRMs, CWM/N BQ, DBWS, SrARMINIP, GHY,

All Sr. DPO/DPOS D¥FMS,DSC (Rpll“), WAOI/NBQs, DBWS, AM (P&) KGN,
SAOMNJP, All Area Managers, AMM/BLST, DEN/DBRRT, WM/EWS/BNGN,
ALL CMS/MS, PRINCIPA L, ZRTVAPDJ, PRINCIFAL, STC/N BQS,

Sr. DEN/MLG, Sr. EDPM/MLG, Sr. DSTE/MLG, Dy CMM/PNO,

" DY.CSTE {TC)Y/MLG, CPRO, Dy CAO/Cash & Pay/MLG, ‘
All Non-divisjonatised Units, MD/CH/MLG, DY CMM/NJP. DGM (CYMLG
All Sr. DME (D) s, Dy. CPO (Con)/M LG, Chairmun/KR B/GHY, .
DSTE (WS)/PNO, Dy. CPO/GAZ, Dy CPO/HQ, Dy CPO/MPP, Dy.CPO/RP,
Dy.CPO/RRC, Al SPOs and APOs P.B vanch/Muligaon,

The GS/INFREU, NFRMU, AISCTREA, NFROBCEA, NFRPFA/MLC,.

Sub: - Retention of railway accommodation atthe previous place of posting

1 favous ot afficers/zaf1 posted o New Zones

A copy of Railway Board's lelier No.k (G 2008 QR dated 22.05.2009 (RBE.No &RMIY on the above
subject is forwarded for intormation and necessary action. Raoilway Board's carlier letters were circulaled under
GM (PYMLU s fetter No. Mise-1692 duted 31 3 04, Misc- 1711 dated 5-4-05 and Misc-174 1 dated 29.6.06.

N}

-~ . .10
AMis Anvita Sinhin !
DV PONPE

St Moo i1
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(Copy of Baend s leer N ooy ORI L1 daet 203 2Ny

Sub: - Retention of” Railway axx«)ﬁ'giz'nudulion at the previous plasce of posting
in favour of officers/staff posted to New Zones. '

Ref: Board’s letter No:E(G) 2007 QR1-5 dated 30.08.07 and Na: 1) 2008
' QRI-1 dated 02.05.08 and 05.09.08. ‘ ’

As the Railways arc aware, instructions have - been issued from tine to time for
pemiitting railway staff posted to new zones (o retain railway accommodation at the previous
~ place of posling. As per letter dated 05.09.08 referred to above, only railway staft posted 1o
East Central Railway have been permitied (o retain railway accommodation af the previous
‘place of posting up to 31.08.09. On receipt of representations from other railways, (he matter
as been reviewed by full Board and it has been decided - that reteution of Railway
accommodation at the previous place of posting in favour of officers/stafl posted to all new
zones, in a uniform manner, may be permitted up to 31.08.2009 (Thirty first August, two
thousand and nine). : ' : " L

This issues with the concurrence of Finance Directorate of the Ministry of Railways,

Please acknowledpe rccci;%mv‘gm, ‘ii?r. T ———
. M i .
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NO.J(C)2008 QR1-1 }"‘c e New Delhi, Dated: 22.05.2009
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New Dd!n Ddlc

No.E(G)2007 QR1-5

The General Managers,
All Indian Railwsys and
X\/ Production Units (others as per standard list).

Sub: Rctcntlon of Railwiy accoxmnoduhon at the

previous plauc of posting
in" favour of officers/staff posted to New Division, (Pune I)ivmon in

Central Rullway & Rum,m Division in NF Rm!way) Ty 3
Refi  Bowd's letter No: E(G) 2007 QRI-5 dutcd 30.08.07, £2.05.09 und
No:E(G) 2008 QI\I 1 Luxtu;i 02.05.08 und 05.09.08:

TR e
o N

As llu, Railways are dwau,, nstructions have been issued from time 1o time for
permitting railway staff - posted to new zones to-retain rajlw ay accommodation at the révious
place ofpostm As per letter dated 22.05.09 referred to above, xmlway staiTpobt—é!aﬁ%im
mf'm_v'é'E’c'fn pefmitted 10 retain‘railway: accommodation at the previous place of postin
to 31.08.09. On receipt - of 1Cpxcbcntuuom from other railways,” for pcumlting railway
officers/staff posted to New Divisions to retain railway acconunodation at the previous place of
posting, the matfer has been reviewed by full Board and it has been decided that retention of

‘Railway accommodation at the previous place of posting in favour of of cers/sidT posig
Pune Division tn Centeal Ruliwy Hy & Wangeba Lrivishy

s v ising Ty MV R ay, may be [ullll(lh.
acto up to 1] 08 200) (Ihirty first Augu«n yiwot mus,nnl and mm)

2z, e

L apivEUE G I-'F_lshsjuc_s wit h lh( concurrence of Finance l)ncvtomu (;I tlw Mumu) of R ul\\u)s
Nt COfee A v ' . : 3
{. o Graera! Negeger ' ‘ wf ' ' y
Tt Please acknod lt,d”t rece %v I _ .
1.‘ o m 5%’1 ﬂ’: o A2 g
DD A , _ T ~;~~~;—-%‘;‘A Cw A ‘ (MAD/ NI /{l ) '
- > - C,(/of“'\;\-;;-\ v el DIESTI(GENL )
o O, ‘ S St G 2 RAIL WAY BOARD
) T =L '4'-'-":}1 - "',1":'"..' ““GJT;\ ‘.: g vpo) L,
’ R }'.\\ LSRR ‘. ~.‘ ) 5 B --..»~..,. s
3 B No] (G)’umnm -5 &) ‘6’ ' Delhi, D ted: 24.10.2009

Copy to Dy Comp[ro]lu & Auuml LM 4, pfln[ (R(‘)Jw(;xys) I\umn]! 224, 1 nl Bhiawan,
New Delhi.(with 46 sp ues).
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